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STATEMENT BY MINISTER CLARI-
FYING HIS EARLIER STATEMENT
RE THE LATE DR. V. H. SHAH

THE MINISTER OF AGRICULTURE
(SHRI FAKHRUDDIN AL1 AHMED): Mr,
Deputy Chairman Sir, I beg to la." on the
Table a statement clarifying my earlier state-
ment mace in the Rajya Sabha on May 10,
Fi72, in reply to points raised by Members in
connection with the case of the late Dr. V. H.
Shah.

MOTION FOR ELECTION TO THE
CENTRAL ADVISORY COMMITTEE
FOR THE NATIONAL CADET CORPS:

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): Mr. Deputy Chairman, I
beg to move :

"That in pursuance of clause (i) of !ub-
.cecticn (1) of section 12 of the National
Cadet Corps Act, 1948 (31 of 194f£), this
House do proceed to elect, in such manner as
the Chairman may direct, one member from
among the members of the House to be a
member of the Central Advisory Committee
for the National Cadet Corps.'-

The question was put and ihe motion was
adopt t d.

MR. D1.PUTY CHAIRMAN : The pro-
gramme of ekctton to the Central Advisory
Committee for the National Cadet Corps will
be published in the Parliamentary Bulletin.

THE INLIAN TELEGRAPH (AMEND-
MENT) BILL, 1972

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): Mr,
Deputy Chairman, Sir, 1 beg to move for
leave to introduce a Bi'l further to amend the
Indian Telegraph Act, \i

The question wac put and The motion was
adopted.

SHRI H. N. BAHUGUNA : Sir,
introduce the Bill.

[RAJYASABHA]

Bill 1972 116

THE APPROPRIATION (NO. 3)BILL,
1972

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Mr. Deputy Chair-
man, Sir, [ beg to move:

"That the Bill to authorise payment and ap,
opriation of certain sums from and out of the
consolidated fund of India for the services of
the financial year 1972-73, as passed by the
Lok Sabha, be taken into eonsrderation."

This Bill provides for the withdrawal from
the Consolidated Fund of India of the amounts
required to meet the expend.ture charged on
the Fund and the grants voted by the Lok
Sabha. The figures in the Bill are based on the
provisions shown in the Demands for Grants
and are inclusive of the sums voted 'on
account' and provided for in the Appropriation
(Vote on Account) Act, 1972 for expenditure
during April-May, 1972.

Ths figures in the Bill represent gross
amounts of withdrawal! to be made from the
Consolidated Fund of India and do not takt
into account ihe receipts or adjustments or
adjustments in reduction of expenditure. The
net amounts are shown in the Budget
starement. A reconciliation of the gross and
net figures has been given in Annexure-lII in
the Explanatory Memorandum.

Excluding U e payments so States' Share of
Union Excise Duties and Repayment of Pub
ic Debt, which are notionally shown as
expenditure 'chfirged on the Consolidated
Fund, the guns disburse-ments to be made
from the Fund amount to Rs. 7755 crores.
Of this, Rs. 2410 crores represent
provision for Plan expenditure, including
Rs. 1787 crores for outlay on the Contra]
and Centrally-sponsored Plan. In addition to
the above provision made in the Central
Budget, the internal resources of public
enterprises available for the Plan are estimated
to be Rs. 275 crores. Oiher resources lie for
the Central Plan including borrowings from
financial institutions and contributions by
the Reserve Bank, etc. are estimated at Rs.
245 crores. The provision for Plan outlay of
the States and Union
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Territories is Rs. 1666 crords, which includes
Rs. 720 crores of Central assistance for State
Plans. Thus, taking the Centre, the States and
Union Territories together, the total provision
for the Plan for the current year works out to
Rs, '973 crores. This reflects a substantial
increase of as much as Rs. 710 crores or 22
per cent over the last year's provision.

The non-Plan gross provisions amount to
Rs. 5345 crores- Rs. 1507 crores for Defence,
Rs: 356 crores for Posts and Telegraphs and
the balance of Rs. 3482 crores for Civil
Expenditure.

The non-Plan Civil Expenditure on
Revenue Account prov'des Rs. 730 crores for
interest charges; Rs. 303 crores for grant to
State and Union Territory Governments
cncluding fixed statutory grants to States of
Rs. 148 crores, Rs. 387 crores for
developmental expenditure motjly for conti-
nuing schemes and maintenance and Rs. 59
crores for export promotion. Other provisions
are spread over a large numder of heads
representing administrative and tax collection
charges, Currency and Mint expenditure, food
and other subsidies and other miscellaneous
expenditure

The Budget includes Rs. 118 crores (Rs.
38 crores for grants and Rs. 80 crores as loan)
for assistance to Bangla Desh.

On the Capital side, the non-Plan
provisions comprise Rs. 566 crores for Loans
and Advances to States and Union Territories
including special non-Plan assistance to States
for meeting gaps in resources assistance for
natural calamities, short-term loans for
purchase of fertilisers, etc. and loans out of
small savings collections; Rs. 184 crores, for
loans to others; Rs. 204 crores for schemes of
Government trading, which are, in fact, more
than off set by recoveries; Rs. 50 crores for
Border Roads and the rest being spread over a
number of heads.

As stated earlier, the Bill also provides for
withdrawals of sums required for payment of
States'* shere of Union Excise Duties
amounting to Rs. 537 crores and repayment of
debt amounting to Rs. 300 crores on account
of the market loans that mature this year
and Rs. 252 crores for
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repayment of foreign loans. The provision for
'Repayment of Debt* also Includes an amount
of Rs 12,003 crores to cover the entries in
aecouits relating to Treasury Bills which are
notionally shown in the accounts as repaid and
symultaneously re-investej un'ess they are
discharged within a period of 91 days.

Other details of the disbursements have
been given in the Budget documents cir-
culated to the hon. Members. The House had
an opportunity of a general discussion on the
Budget. I do not, therefore, propose to take the
time of the House in explaining further in
detail the provisions included in the Bill.

Sir, I meve.
The question was proposed.

SHRI B. K. KAUL (Rajasthan) : Mr.
Deputy Chairman, Sir, I am constrained to
make some observations in respect of this
Appropriation Bill. I was expecting the hon.
Finance Minister to be present here to hear my
observations because my observations would
be of a very technical nature.

MR. DEPUTY CHAIRMAN : Part of the
Finance Ministry is here.

SHRI B. K. KAUL : It is ture that after the
Demands ate passed, the Government comes
before Parliament for sanction of the amounts
so theat the amounts could be withdraw from
the Consolidated Fund of India. This is the
statutory provision as given in the Constitution
in article 114(1). But 1 have to recall that
when the question of withdrawal of money
from the Consolidated Fund arose in the case
of the Contingency fund, it was raised from
Rs. 30 crores to Rs. 10.") crores and an amount
of Rs. 70 crores was withdrawn from the
Consolidated Fund of India without any
reference to Parliament. I do not understand
how that amount could be withdrawn, whets
the statutory provision was there. That is the
point which I want to raise before this august
House. The President could legislate and
through an Ordinance, he could increase the
amount from Rs. 30 crores to Rs. 100 crores.
That is true. But he has got no power, he has
got no authority, to operate upon the
Consoli-
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dated Fund of India. There is no power
which is given by the Constitution excepting
Parliament.

So how could he withdraw that Rs. 70
erores from the Consolidated fund of India?
That is an enigma to me. Is it no' both
impolitic and unconstitutional on the part of
the Government to have done or it was done
that ? I do not understand whether it was
done through an error. But they should have
come before the House to accept this
omission or to explain the position as to how
they could do that. Still I consider that it was
a great act of sabotaging of the Constitution
or the Government. It is nothing short of it. 1
would rather keep my self-restraint unless 1
hear the Finance Minister to explain this
conduct. How could this money be
withdrawn ? Which power could authorise
the Government or the President to operate
upon the Consolidated Fund cf India without
having it passed by Parliament ? This is the
point which I wanted to put before the
House. This is all I have to say.

SHRI MANUBHAI SHAH (Gujarat) : Sir, I
rise to  welcome the Appropriation Bill and
give it my full support. I want to place
some facts before the honourable House
because when such an Appropriation Bill
has come before the House, certain elements
of the Bill require to be analysed. This is
the first time inthe history of planning in
this country that within one year the total
Central and State Plan outlay has been raised
by the Finance Minister in a bold manner
to Rs. 3973 crcres from Rs. 32CO crores of
the last year.  The rise cf Rs. 710 crores for
public investment into useful activities of
production and growth is something which is
unique in this Appropriation Bill. =~ May I,
Sir. remind the honeur-able Members that the
overall investment in the First Plan was Rs.
3500 crores in the fisrt five years of the First
Plan and the Second Phan consisted of about
Rs. 5200 crcres of which only Rs. 4£CO
crores fructified ? Now, when there was a
crying need in this country to banish poverty
and to give a stinm-lent, a motivation, to
all-round growth in econcmy in e\ery sector.
1 must draw the attention cf tie honourable
Members of the House to the large number of
items to which il.e Firtrce Minister has
generously al.'ocai-
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ed a massive amount of Rs. 3973  crores ?
There is a substantial rise of 22 per cent. It
comes to almost 25 per eent really if you
take away some of the shortfalls in one
year. This has created an over all strategy of
growth and an  atmosphere and an envi-
ronment in the whole country in every sector
that we are really poised for gwoth. If

growth does not take place commensurate
with the investment, [ may place eertain
elements before the House so that the

Finance Minister may kindly give his attention,
so that the Central Government may give its
attention, to it to see that we read the fruits of
this investment. The question comes whether
the  disparities in income and wealth have
been tried to be levelled or not because one of
the massive  programmes of garibihatao or
fighting poverty programme is that its positive
side to growth for which increased
investments in the public sector have been
provided for in this Appropriation Bill.  The
other side is where accumulation takes place
in unwanted  quarters or in a few
hands and that accumulation has to be
levelled. I would draw the attention of the
honourable Members to the first Budget and
the last one. For the first time wealth-tax was

stepped up to 8 per cent over and above Rs.
15 lakhs. And in four or five years if the
experiment does  not help reduce the
disparities as we want, then a five-

year capital levy may be called for so that
massive capital formation or concertration of
wealth wbieh is taking place and which no
law or no taxation, in my humble view, can

really decimate or bring to level, can be
done by operational, periodical, capital lely.
But the very first act of wealth-tax  being

raised to 8 per cent after the massive n »ndate
of the mid-term poll was a concrete proof of
the earnestness, of this Government to move in
the direction of removing concentration of
wealth.  In this Budget Rs. 185 crores have
been stated to be raised  of which  the
corporate sector again has been hit to the
extent of 16 per cent! I wish perhaps a little
more levy had been raised on the corporate
sector. Even there after the withdrawal of
the deve/op-rr.ent rebate, it has become an
obnoxious and a major instrument in the
hands of industry and business to accumulate
profits in a hidden manner which really took

away Rs. 85 crores last year. And
there the further incentive—whatever is the
provision for high per cent for priority

industries—
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has been withdrawn by the Finance
Minister.

This is a very welcome step in raising the
other indirect taxes even though some of the
consumer items have been hit. But I think it
inescapable, barring the concession given by
the Finance Minister on kerosene. Even
kerosene is being misused in various ways
not by the common man but by those who
take advantage of the lower duty to have a
duty to have a better fuel value by the method
of admixture. Barring that, the indirect taxes
have been good. This Appropriation Bill it
therefore to be welcomed.

Our massive support of the Party is
reflected in the mandate which we received in
the State Assembly elections. This represents
the growing urge of the people to move
forward. In this connection there are some
aspects which need to be looked into by the
Finance  Minister and the  Central
Government.

One is the public sector investment. Just
now the Deputy Minister was pleased to say
that about Rs. 285 crores are supposed to flow
as resource from public sector undertakings. A
massive investment of over Rs. 5,000 crores
will take the public sector to the commanding
heights of the Indian economy. But in my
view at least a minimum of 10 per cent return
from all public sector undertakings which
have gone into production must be assured.
For this purpose, I would suggest that there
should be a Watch Dog Committee of
Ministers of the Government of India. We
should not merely rely on the mid-term
appraisal of the Plan. There should be a
monthly review of the performance of each
and every public sector undertaking to find
out which public sector undertaking is not
performing well in terms of production,
quality, economy, savings and profit. Only
thought public sector investment socialism
will become real and for that public sector
investment should yield fruit. If the public
sector investment does not yield fruit which is
what the society demands, then in my view
there is something wrong and those mistakes
should be rectified. I would, therefore, urge
the Finance Minister to see that there is
individual accounting of every public sector
unit irrespective of what the management
thereof has
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done and under which Ministry it functions. It
must be in the hands of a Watch Dog
Committee, not merely the Economic Com-
mittee of the Cabinet which is too big a body
and it cannot go into individual performance
of public sector units. The kingpin of the
success of our economy and planning is the
public sector first and public sector last.
Public sector investment will go up to Rs.
5.000 crores from Rs. 3,973 crores next year
and in the Fifth Plan the total investment will
be about Rs. 50,00 crores instead of Rs.
25,000 crores of the Fourth Plan. If we do not
economics in public sector undertakings, with
such a massive investment we will be in
trouble. The earnestness of the Finance
Minister is evident and I am sure the situation
will improve. But it should be further streng-
thened by some sort of administrative set up
under which there should monthly per-
formance audit of all public sector under-
takings and erring units should be brought to
book.

The second point I want to bring to the
notice of this lion. House is the question of of
employment. When we say that the massive
investment is going to produce results, we
have to see whether the national wealth is
being distributed equitably. Distribution of
national wealth should be done in such a way
that the weakest and lowest section should get
the benefit of investment. Uptill now we have
had Rs. 180 crores in different sectors,
including Central and state sectors. But the
employment opportunities are not rising.
There are 5.4 million people in the labour
market every year due to increase in
population and as a result of more people
coming within the age group seeking gainful
employment. Because of these factors, the
backlog is increasing rather than decreasing.
Whatever may be the figures, I am not going
into them. it is like attempting to count the
number of pigeons in the country and saying
that there are 10 millions or 20 millions. Some
people say the figure of the unemployed is
something like 14 millions; some people say
there are 21 millions and some say there are
10 million But this is the basic fact that what
comes to the labour market from working
class and those who come to the age group
seeking grainful employment is much larger
than the number of jobs provided by the
investment as worked out in the Plan.
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Sir, as the House knows, the investment in
the Fourth Plan is Rs. 4,980 crores and,
therefore, the number of new jobs created in the
overall picture is less by at least a million or a
million and a half than what the new working
force requires. Thertfore, Sir, I would urge that
a Central Ministry for Employment should be
created to co-ordinate the activities of the entire
employment sector throughout the country with
a National Emp oyment Board which should see
.that everybody' gets emyloyment and that the
money is spent properly. What is the use if a
boy or girl, coming fiom a school or college, or
an uneducated man from the rural area, aged 17
or 18, cannot get a job in this country, in this
large country of ours, when he thinks that he
belongs to this country and when he or she
considers this coun'ry to be his or her
motherland ? Sir, your might also have noticed.
Recently, for thirty posts advertised by a public
sector undertaking, there were 31,000
applications. Is it the type of country that we are
living in or, is it the type of employment
opportunity that we are going to create in the
country where one post attracts nearly hundreds
or a thousand applications ? Therefore, Sir, the
basic fact is that this House should be the
watch-dog and there should be a Central
Ministry of Employment which must see that
there is a National Employment Board and
thereare StateEmployment Boards in the
corresponding sector to coordinate the efforts,
to co-ordinate the efforts in the rural areas.
There is rural irrigation, there in rural a
bunding, theie is field bunding, there are rural
industiies and there are various other things in
the rural areas such as road building, house
construct on and the House is fully aware of the
different types of activities which could give
employment to the young men in the country
and they can give jobs at three or four rupees a
day depending on the rural area and the nature
of the job. Sir, this is not something which is
beyond the competence of the Government. As
a matter of fact, the Central schemes have
succeeded and in my opinion, trey have
succeeded in the rural employment sphere and
there has been a success. But, Sir, the question
is to integrate and mobilise the entire energy of
this country and the administrative efficiency
shavld be impro\ed so that you are able to
produce a number of jobs which should be more
by one million than the present working
population so
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that over a period of ten or fifteen years, the
scourge of unemployment, which is a criminal
folly, which is a criminal waste of human
energy, does not exist and is completely
removed.

Sir, you will agree that lack of purchasing
power is directly related to unemployment, So,
if you attack unemployment, you are are
attacking, in my view, the major problem, the
problem of poverty and poverty is the lot of the
unemployed people. Therefore, I would like to
tell theh on. Finance Minister and the two
colleagues who are sitting there that it is the
primary duty of the Central Government and
the Finance Ministry to see that not a rupee
provided in any employment scheme remains
unutilised at the end of the year and, if
necessary, more money must be given later
on so that the money allocated is fully spent.
This ean be done either by the Central Ministry
of Employment and the National Employment
Board that I suggested or some statutory
authority at the Centre having complete control
and authority to co-ordinate the efforts. There
are about 1,200 different schemes running in
the different parts of the country and yet, there
is not a single authority who can tell you that
this is the performance or achievement in the
past three months or six months.

Then, Sir, there is another points whieh I
would like to raise in the House and it is on the
question of irrigation. I am more interested in
the inter-State business. But, S r, it has been
my study that agriculture has so far been
neglected. All the same, it is true true that in
the Fourth Plan it has been given the place of a
prima donna. The magnum opus of the Fourth
Plan, so to say. is agriculture and yet, what do
we find ? There is a chapter in the Plan which
says that the Irrigation potential will be
completely utilised in about twenty years. The
document placed before us shows that at the
end of the Eighth Plan we shall complete all
the irrigation potential and. to my mind, this is
delaying too much and the investments
proposed should be really expedited. I can tell
you, Sir, that Rs. 948 crores has been provided
for in the Fourth Plan for irrigation. My
suggestion is that the honourable Finance
Minister must have an "Open Budget Policy",
as it is called in some of the Western countries
and wherever there is
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an irrigation project which is likely to be
completed earlier and requires some more
investment, do not hold it up or hold up or
hold up the progress of the work only because
there the investment is more or larger than the
oiiginal estimate. This is my suggestion. My
feeling is that we can telescop the schemes
under the different Plans and over a period of
the next ten jeirs we can utilise the entire
irrigation potential in the country. We have
got 158 million hectares of land of which 82
million hectares are irr gated and, according to
a survey of the Central Water and Power Co-
mmission, out of these 82 million hectares, w;
have covered only 36 million hectares and
44.9 million hectares are still uncovered and
11 millio hectares irrigated with the ground
water and 38 million hectares with surface
witar. The total land, the 82 million hectares
of land, is a national wealth.

Sir, there is no investment wi h the sht
rtest gestation period other than irrigation.
Investment n irrigation means that one rupee
of investment today would yield in one and a
half years, one and a half rupees extra. * That
is the experience of agricultural friends who
are interested in it. I myself held charge of
agriculture in my State when 1 was a Minister
there. I could see that nothing pays you better
dividends and retur s than an investment in
irrigation—minor irrigation, medium
irrigation, and major ivrigation. I am not an
iconoclast who believes in minor irrigation.
Without major irrigation, there 1is no
irrigation. There should be an integrated
appoach in this matter. The major, the me-
dium and the minor irrigation should move
together. 1 would earnestly request my friend,
Mr. Ganesh, to see to it. As a matter of fact,
the primary stimulant should b* here that
Nagal inasagar, Rajasthan Can 1, Oamotar,
Brahn.putra, Karbada, Ravi, lapti can be
finished earlier They should te allowed to be
fiuished earlier.

I may say with all the humility at my
command and with all the experience I have
gained that money invested in irrigation is not
going to cause any inflation because of the
smallest gestation period.

The fourth point that 1 would like to urge
is about the t;me taken on taking decisions.
It is our experience that it
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generally takes two years for getting an import
licence and two and a half years for an
industrial licence. In a poor country, money is
money and investment is investment. But the
time is a greater investment than anything else.
A decision must be taken prompth. 1 don't
plead that you may say 'yes' to eveiyihing,
because no administration can do that. 1 don't
plead that you may say 'no' to everything. A
negaiive mind always says 'no', and a
Government office first tends to say 'no', then
under pressure it says 'yes'. Of course, you
need not say 'yes' in evrey case. But if you
take a dicision in time, then you will have
multiplied with the smallest investment—
muliiplied in such a big way that the
smalksl investment would produce the largest
amount of service and goods and the largest
amount of various types of benefits that are
very necessary.

Lastly, Sir, I come to the nationalized
banks. Gunnar Myrdal was at pains to say that
in poor countries the rate of capital formation
is poor. He also talks of investment. It is trie
that direct capital' investment is rather difficult
in a poor country. But credit is a tool of
growth. The nationalised banks have collected
a massive deposit of Rs. 8,900 crores, which is
likely to go up to Rs. 10,000 crores next year.
Sir. a very large proportion of it .should go to
small industries, to the small farmers and
craftsmen. Policies have been eneucia-ted in
the Consultative Committee. I asked this
question a d the hon. Finance Minister was
plea ed to say that he is doing his best. I vvou'd
suggest that a more dynamic approach shcu'd
be made to see that credit is mobili ed—from
the public sector and the private sector—for
smallscale sector in agriculture, industry and
for other types of jobs, so that a million of
people can employ and u-e this.

Lastly, Sir, I extend my suppurt to the
Appropriation Bill, because I cons der it :0 be
a historic one. I believe that a very right step
has been taken by the Finance Minister to
provide for a large amount of investment. 1
would like to urge upon him that the price
stability must be kept in view. An investment,
if it not properly looked after, is a non-
productive investment and is inflationary A
productive investment is  generally non-
inflationary, anda
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real investment is anti-inflationary.  Therefore,
the Finance Minister should keep a watch
that erosion of income to the poor people
does not take place, that while what you give
with the right hand you do not take away
with the left hand. Robbing Peter to pay
Paul is not the thing we want. Stability of
prices must be maintained, particularly of
30 essential consumer goods which into the
budget of the common man and the poor man.
That has to be maintained by some special
devices for which I need not take the time
of the House toexplain. Wehave debated
this on many occasions. It can be debated
again. But it is necessary to maintain the price
stability and particularly the price stability

without hurting the producer in  the
agricultural sector. Merely cutting down the
prices of foodgrains you are not going to have

price stability.  You can do this by buffer
stock operations,  releasing buffer  stock

when there is a higher price, and buying over

the foodgrains and crops from the farmers when

the prices are falling so that the farmer who is
the real kingpin of the entire national
ecomomy is preserved, and at the same
time the consumer is not affected.

With these words and observations I give
full support to the Appropriation Bill which
will help remove poverty; Garibi Hatao has
also been attempted in it and further steps are
taken both for garibi hatao and amiri hntao.

MR. DEPUTY CHAIRMAN: The first
speaker after lunch will be Shri Jagdish
Prasad Mathur, The House stands adjourned
till 2.00 p. m.

The House adjourned for lunch
at one of of the clock.

The House reassembled, after lunch,
at two of the clock, MR. DEPUTY
CHAIRMAN in the Chair.

At AN FAH WGT (1A )
Faaamfd waziza, = ag w1 fafagm
fagas Y faa =q @ 9997 gan1 2 1 0T
aw gq o fafag fagas o g9
fag afefeafaar & s7 fega zar ay,

ATATHFE 5T HIX § oF A aF fzur
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war a1 fF ggFr w9 &0 s T 9§E
agay fowr 2, up wifgsg @73 faen
& fs% agrr § 9T §4Ar g1 faow
o fagmat @ a7 F1 3fez ¥ gw
7z g9z =13 # Wy oA fafe faaas
grer o wifor &t @« #7q . afaFre
ZW AVEIT A A arq 38 swaamiy
wZlza, ¥9r gyaw arifa a1 9z & 5 faa
wifasz 437 371 gvwr 5= w9 & 92
wifasz &-3z gogre #1 A31 2 | 70% 40
F werafa qma st v faaw aar ®
At off fasr =0 & 2o ¥ gad oF A7
ATFIT AT HT 0F g9F a=ar 4r w1
AT WiEA w1 owe w7 gam fEar
aar | faq faanr & far @ gw =@
fafaai fadas & g2 wifw w&frwa 75
A 7E F AT AT g7 AT 3,48
st sfegn g 21, 2fefawy 2, e
fefamm &1 ag awe =3 9w 771
2 faesy 3o w19 fAawr F AR
AFT T FMT A F faww waaH
IqqT fFar aar | AS FIGA F OF
fasrr & fom zw fafarn faaw gra
fasft wrfor &1 A FT a1 7 FI, 02
oF faaraeita famr & | syawefy azEa
aiw W Aw oow S99 & frow 2 iw
fadr ane zfzar =ar azy § ag @@
ghawr dfzqr 2 ) T aveg 9 997 qeE
a fasr w41 ...

oY To WY FEEUl : (HFIICT) HT
ArTFT 1 Tzt waEy fawEa g £

At AT SAR’ RGT  ATHIT A
T GAFF F1 AT GFIT I9AI fEAT, .

SHRI A. G. KULKARNI:
Vajpayee Radio.

It will be

SHRI B. T. KEMPARIJ (Mysore): Ma-
thur Radio.



129 Appropriation (No. 3)
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nAeAT A1 &Y Z@AT B, Hi99 AT
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fergeana § a3¥r 41w feafa 20 Tfe-
g e % nifefere A g ow
=H FY & 39 A w0 uF A § soE
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"During the past decade, the per capita
private consumer expenditure increased by

qT T A A WIAATT HAT wglag
&1 FAaCaA A1 957 11 2, =T aiEr 387
FIET, TUAT AL ZIEA R OFIT FI9 q0AT
71 e g gfaal A o EA R
fam srsy advl &1 FEe0T FTET A7 A1
F¥Z F7T AMEI R FT AT TE AT 37
aFAq AT AAFT O IEN 2 T AT H
ag@d WA q, FATAA 239 FT FfAAi F
WM TEA ATF A 47 ATH FA1 AET |

sgawrifs az1zw, 29 =9 fagnw &
gier ot oifor st #7R W1 72 F oatr aw
fagia & & 31 arm 317 =317 a9 w47 2
Y <1 & zrea fEa gwr o8 &

-

FaFl A A fx 9m7 F 88 wig
117 A fogdl a7 27 91 fomg ad
#1 7 fead saoememe 2n & geav
wifas 7517 7 39% 9197 37 91 fzma

less than half a per cent per annum.
Moreover, the small gains have not been
equitably distributed among all sections of the
population. The conditions of the bottom 70
per cent rural poor has remained more or less
stagnant. The condition of the bottom 20 per
cent urban poor has definitely deteriorated
and for another 20 per cent of the urban
population, it has remained more or less
stagnant. Thus, while the character of rural
poverty has remained the same the character
of urban poverty has deepened."
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SHRI A. G. KULKARNI: Sir while
supporting the Appropriation Bill which has
been placed before this House, I am very
happy, and as my colleague, Mr. Manubhai
Shah, has stated, this is the first time to
make from this Appropriation Bill a massive
investment piped into the public sector,
particularly to create more employment and
remove disparities. Before going into the
other aspects of the Bill, I wish to say that
Mr. Mathur has given a political assessment
based on the ideology of his party: Sir,
you see the contradiction. Once he said
that his party was for all lands. But in the
latter part of his speech he come down and
said that the CPI and the Congress are
woiking and wanting small formers also and
that it is not desirable. So the contradic
tion is quite evident. Sir, I desire to place
before him that the ideology of the Jan-
Sangh of having land ceiling based on an
income of Rs. 1500 is wrong. Various
experts and particularly agricultural econo
mists, have studied this and their learned
observation is given in the study............

"The income from a given area of land
depends on the crops grown, the level of
agricultural efficiency and the amount of
investment which is made. A given area of
land my yield different incomes to different
individuals depending on his skill, capacity and
resources. As improved agricultural practices
are adopted and agriculture become more
efficient and diversified, income per unit of
land should increase steadily. Thus, it is
difficult to correlate a family holding to a given
level of money income adjusted to a supposed
level of prices."

Mr. Mathur may not be an agricultural
man

MR. DEPUTY CHAIRMAN: From what
have your quoted ?

SHRI A. G. KULKARNI: This is the
observation of an agricultural economist.

SHRIJAGDISH PRASAD MATHUR:
Is it yours ?

SHRI A. G. KULKARNI: This is a paper
given at a seminar very recently held on land
ceiling.
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DR. K. MATHEW KURIAN (Kerala): Is
it an anonymous paper ?

SHRI A. G. KULKARNI: It is a note on
some policy issues in land reform.

SHRI JAGDISH PRASAD MATHUR:
By whom ?

SHRI A. G. KULKARNI: Some econo-
mist, I do not know. But he is not Dr. Kurian.
That much 1 know.

SHRI KOTA PUNNAIAH (Andhra
Pradesh): He is Dr. Kunju.

SHRI A. G. KULKARNI: What I want to
drive home to him is, your assumption that this
type of land distribution will solve the problem
is wrong. You are a politician not an
agriculturist. As an agriculturist 1 know. A
land given to me will not grow the same kind
of crop or yield or generate the same amount
of income as somebody else's. And also the
prices are very intractable. That is why I
placed this before you; it is none of my
subject. I wanted to go to the other subject.
This is for your guidance, brief and education,
if you are so interested. And therefore, I read
this out for you. Particularly on the
Appropriation Bill, I am sorry I will have to
take a little time. While these investments are
being made in this Appropriation Bill, I was
interested to know how they will remove the
disparities in income and how employment
will be generated through these investments
now made in the economy, either in industry
or in irrigation or in other types of agricultural
projects. Sir, basically there is another fallacy
here, We ate told that the rate of savings and
profitability of the private sector are
decreasing. I am surprised that even the
Economic Survey published by the Govern-
ment has stated:

"While the bulk of the proposed outlays
were to be financed by loans from the term-
lending institutions, Indian as well as foreign,
to an extent past accumulations held in
reserves were also to be drawn upon. But
private corporate savings from within have
contributed only marginally to this."

Iam going to attack this type of
thinking in the Government and in the
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public that the interested industrialists through
their mouthpieces, whether it is the Federation
of Indian Chambers of Commerce and Industry
or any other organisation, have been putting
out, that the taxation is crushing, that
profitability is decreasing and that there is no
money available for further investment, and
that is why the economy is going down and
there is no emloyment. I am really surprised
that the Economic Survey also contributes to
this type of thinking. I want to ask the Minister
what type of organisation the Finance Ministry
is having, because the Reserve Bank in its
latest study, I am told, has covered about 290
non-financial non-government public limited
companies which account for 72 per cent of the
total paid up capital of the larger sample of
1,501 companies, and what are the results
published by the Reserve Bank ? You will be
surprised to know them.

"The profitability ratics emergent from the data
are under study for 6 years from 1965-66 to
1970-71.

The tax provision as percentage of profits
before tax has declined from 47.6 per cent to
42.8 per cent in 1970-71. This confirms that
the nominal tax rate and the effective tax rate.

Whatever we may say, there is difference
between nominal tax rate and effective tax
rate.have naturally been widening, due to
concessions and incentives.

The tax provision of these 290 companies
increase during the six-year period by 32 per
cent, i.e. from Rs. 120 crores to Rs. 158 crores
while the profits after tax increased by 60 per
cent.

"Over the same period, retained profits rose
by over 85 per cent.

Despite the corparate sector's opera- , tion under
such conditions of satisfactory profitability, the
rate of growth of net fixed assets nosedived
from 9.7 per cent in 1966-67 to 2.6 per cent in
1970-71. Thus the story that the drop in invest-
ment by the private corporate sector is due to
profit squeeze is not convincing."
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I want to highlight this point that though
they have been making out a case that pro-
fitability has gone down, here is an obser-
vation by the Reserve Bank of India which
has proved to the hilt that the tax provision
has been reduced and profitability has in-
creased. In this connection, I do not want to
dwell here on how monopolies have grown.
We have seen that various studies have been
made and it has been found that the
monopolies have grown during the last 8 to 10
years. The assets of the companies belonging
to the 75 houses have grown by about 54 per
cent. Out of that, the companies beloning to
Birlas. Shriram and Mafatlal has increased
their assets by 96 per cent. I do not to waste
my time on this. What I want to highlight is
that the monopolies are growing and we want
U curb disparities.

And here is a proof, a study made by the
Reserve Bank of India, that there is ample
money and there is ample scope for squeezing
out money from this sector which can
contribute to public savings. Here whether you
want to bring it down to 75 per cent or
whatever it is, it is your choice, but the choice
is to collect more money and more money
through an honest tax paying effort; otherwise,
see what type of black money is created. So I
suggest that there is further scope for getting
money from this corporate sector, through
what other means 1 do not know; but the figure
shown here justify that there is scope for
collecting more money. Whether individual
taxation should be 75 per cent or corporate
taxation should be 75 per cent is none of my
suggestion. It ail depends upon the given
circumstances and the levers, the type of
controls, that the Government wants to
utilise. It is their choice. Another suggestion
is there is a large scope here for loopholes in
another department of the Finance Ministry
and that is Excise Department. Time and again
I have been stating in this House giving
examples, particularly the cooperative sugar
factory and the cooperative textile mills. I am
pleading with the Minister, for heaven's sake
remove this self-removal scheme. By the
introduction of this self-removal scheme
during the period—I do not want to give the
name of the Finance Minister who had
introduced it this was introduced in order to
oblige the private sector and nobody else—
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we find that large amounts of goods had been
taken out because under the self-removal
scheme there is no control whatsoever of the
Excise Department and this is what you call
bolting the  door after the horses have run
away. Your people go and audit. On this point
of recovery of the sugar or yarn out of a good
quantity, it is only notional and unpredictable
and you said some Venkatappaiah Committee
has been appointed to examine that. For
heaven's sake at least do not wait till the next
Budget; otherwise, money is being wasted and
is increasing the coffers of the black money.
Similarly I have already suggested about the
hand-bleaching technique. =~ We have found in
the textile industry those handbleaching units
are exempted from these excise levies and it is
said that they have been exempted just to
encourage handbleaching, handicrafts, and all

those things. I have proved, I have
wiitten to the Government through the
Finance Minist r, that crores of rupees are

being misutilised by these people and really
the man or the enterpreneur who was really
interested in handbleaching would suffer. I
would not mind these financiers who are
investing money benefiting if you are getting
substantial revenue.  About black money we
had a discussion in the morning.  Recently
raids were made on the houses of a hundred a
crores and actresses, and the Minister also said
that the Government is aware of such things.
But it is not only the actors and the actresses,
it is the whole fabric of the society. Go toa
doctor. He will not give you a receipt. Go to
a barrister, lie will not give you a receipt.
In the society it seems that  everybody is
interested in not giving a receipt when taking
money, including political parties . ..

SHRI PREM MANOHAR (Uttar Pradesh)
: The biggest credit goes to the Congress Party

SHRI A. G. KULKARNI: Prem Mano-
harji, who ever gets it . .

SHRI MAN SINGH VARMA (Uttar
Pradesh) : The Lion's share goes to you.

SHRI A. G. KULKARNI : Who gets the
lion's share is not the point. It is a different
aspect ...

{Interruption by Dr. K. Mathew Kurian)
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. . . whether Dr. Kurian's party gets it or
this party gets it or that party gets it,
whateverit is. ..

SHRI MONOR\NJAN ROY (West
Bengal). Dr. Kariin's party gets money from
workers and peasants, not from Tatas and
Birlas . . .

SHRI A. G. KULKARNI : Tatas and
Birlas are at least Indians. Your party gets
money from abond. That is more condem-
nable. I canunderstand that. ..

SHRI MGNORANJAN ROY : You get
from blood-suckers.

SHRI A. G. KULKARNI : Anyway, 1 do
not want to enter into any controversy on that
now. So, Sir, this is in the fabric of the
society. I am coming to the point, the
Goverment only casually replies that the
Wanchoo Committee's report is there, this
and that Wanchoo Committee has failed to
give any solution to this black money pro-
blem. I have gone through the report and I
find that the Wanchoo Committee has not
made justice to the problem. This has to be
dealt with in a political way and with more
drastic measures.

My last pointis about unemployment. My
colleague Shri Manubhai Shah has rightly
brought it o the notice of the Government
the staggering problem of unemployment. I
donot wantto quote figures and givea
standard opinion. I say this unemployment
problem has to be tackled in various wavs.
There is one unemployment committee set
up by the Rehabilitation and Labour Ministry.
They have given an interim report. But
this unemployment problem is not
merely in the organised sector. 1 am very
sorry to  say whether itis the government
or political parties,  all of them are
talking about and doing for only
organised sector such  as  government
employees, factory workers, and so on.
They are all urban-based and political
parties are only creating discontent in  the

urban areas by fomenting trouble among
workers ~ belonging  to the organised
sector. There is staggering unemployment

among agricultural labour in the rural areas.
They are not organised and not protected by
labour laws or led by labour unions.
Their sutferings are much
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more than organised sector employees. Some
political parties have developed vested in-
terests and their job is only to foment trouble
airnni  organised  sector  labour. In
Maharashtra they paid Rs. 10 crofes to
Government employees. Where does it come
from? Itis not through taxation. They
deduct money from minor irrigation, co-op-
eratives and industrial  infra-structure to
pay to organised sector. Don't you think
that there is 100 times more unemployment
inthe rural areas than inthe organised
sector ?  In the rural areas people walk or
loiter on the streets without work and 40 per
cent of the masses in the country are bdow
the subsistence level. Irrigation works, road
construction, etc. are only some solutions.
They do not provide complete solution to
the problem. Complete solution is to inject
purchasing power among these 40 per cent
of the rural masses. Otherwise employment
will not be created. These rural masses

work unprotected. They have no labour
unions which are interested only in foment-
ing troubles in urban areas. Unless pur-

chasing power is injected, this unemployment
problem will not be solved and no indust-
rial or economic development can take
place.

There is considerable erosion of the rupee
value due to rise in prices. Government and
the Planning Commission have stated that
they will start selling essential commodities
and other food articles direct to the consumers.
In this country a new style is developing that
government and political parties speak
through newspapers. They go on issuing
statements through newspapers that there will
be a time-bound programme, this, that and the
other. This kind of lip sympathy alone will not
do. That will not solve the problem. It is only
implementation that will solve the problem.

DR. K. MATHKW KURIAN: Mr.
Deputy Chairman, I rise to oppose the
Appropriaton Bill and the policies embodied in
the Bill. The Appropriation Bill, 197Z is yet
another attempt to appropriate the resources for
prepetuation of the capitalist development
which the ruling party has establ*hed during
the last 25 years. Despite all the tall talk of
socialism and talk of Caribi Hatao, the
government led by Mrs. Gandhi has in fact
been perpetuating and I helping the
monopolists and landlords.
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This Appropriation Bill is a magnificent
attempt at self-delusion. I say this with great
respect to my friend Shri A. G. Kulkarni. He
refferred to the massive investment in the
public sector as embodied in the Bill. This is
one of the greatest myths that has been
propagated by the ruling Party the Finance
Minister and the Prime Minister. What is this
massive investment in the recent budget ? In
the last three years of the Fourth Plan,
meagre investments were made and if in the
fourth year larger investments are made, it is
mainly to nullify the lack of investment in
the last three years.

And, Sir, even if you calculate ihe addi-
tional investment for the fourth year, you will
find that the fifth, years of the Fourth Plan
require more than 25% of the total Fourth
Plan investment in one yenr. This is the kind
of magnificent hoaxes that are being played
by the honourable Members in the ruling

party.

Sir, another interesting myth perpetuated
by the honourable Member, Mr. Kulkarni,
who is, of course, supported by the ruling
party itself, is the myth that the workers in
the organised sector are to be blamed for lack
of investment for creating employment or for
removing unemployment amongst the
industrial labour, agricultural labour and so
on. As a matter of fact, it is the duty of the
toiling masses, the workers in the organised
sector, the unemployed people and the
agricultural labour to fight against their
identified enemies, whether it is the Govern-
ment of India or whether it is the mono-
polists or whether it is the landlords.

SHRI A. G. KULKARNI : Why don't
you give some figures on the money being
paid to the organised sector during the last
three years as against the unorganised sector
? Why do you support the organised sector
always ?

DR. K. MATHEW KURIAN: Mr.
Kulkarni, I would like to request you to be
patient in examining the data on the
investments which the Congress Government
has mace dining the last twenty-five years or
so. Then, why is it that unemployment is still
rising ? It is precisely because of the wrong
and rotten, policies

economic policies, which the Congress
Government has pursued so far and which Shri
Kulkarni has tolerated for the last several years
sitting in the Rajya Sabha. I would like him to
think about the basic prodlems and the basic
economic policies rather than look at the pattern
of investment alone. 1 do realise that we are
woiking with meagre resouices. The Central
Government and the State Governments put
together have practically very little resources -
precisely because, as Mr. Kulkarni has pointed
out, they are not preppred to tap the rich. Sir, the
monopolists have grown as Mr. Kulkarni has
correctly pointed out. Why is it that his party
and his Government have failed to control the
monopolists ? Why is it that they have not done
this ? Instead of doing that, they want to
criticise the organised sector of labour which
fights against the monopolists, the Birlas and the
Tatas. Again, it is because they protect the
Birlas and the Tatas.

Sir, I would also like to bury another myth
wh ch the ruling party has been perpetuating. It
is about the collection of money by the parties.
It is common knowledge that the ruling party
gets money from big places and we do not
envy them. The CPM gets money from the
workers and the peasants and we say that with
pride. We say with pride that we do not collect
money from the rich peop'e. Therefore, when
he talks about collection of money, he should
also make a distinction : money from whom?
That is the crucial question. Sir, I would like to
give some interesting and important points
about another hoax.

Sir, the other hoax played by the ruling
party is the slogan of self-reliance. J have
examined very carefully the data presented by
the Government in the various documents
including the Explanatory Memorandum v( the
recent Budget. If you look at the total external
debt, the non-PL 4>c0 loans have increased
from Rs. 540 crores in the 1971-72 Budget.
Rs. 564.2 crores in the Revised Budget and Rs.
614.78 crores in the Budget for 1972-73. So,
Sir, in other words, non-PL 4.r0 debt has
increased. It it true that PL-"80 loans have
decreased over the last few years. Why ? It is
precisely because of the fact that the united
states which had surplus wheat and other
agricultural products is not today in that
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enviable position of having surplus. There-
lore, at a time when the US Government in its
own national interest is refusing to give aid,
the Indian Government take credit for
reduction in foreign aid ! Now, if you look into
the question of repayment, repayment of non-
PL 480 debt has increased from Rs. 191.67
crores in the 1971-72 Revised Budget to Rs.
245.47 crores in the 1972-73 Bjdget. If you
take the PL-480 repayment, it has ,increased
from Rs. 5.33 crores to R; 6.5) crores. In other
words, repayment of loans is increasing. It is
true that net aid has decreased in the recent
past. The only explanation is that the
repayment component is increasing faster. In
other words, gross aid is increasing; and the
ruling party cannot deny this. But they look at
the net aid and take credit for repayment and
also take credit for self-reliance ! In fact, if you
look into the recent events. Particularly after
the last General Elections, it will be seen that
the Government of India entered into a shady
deal with Sir Norman Kipling and his
industrial mission from Britain, agreeing to
majority participation of the British investors
even in sectors where it was not allowed
before. The great, ex-Defence Secretary of the
USA, Mr. McNamara was given a red carpet
reception by the same people sitting on the
Treasury Benches. Why is it that while they
were talking of self-reliance, they gave a red
carpet reception to Mr. McNamara ? Sir, why
is this eagerness, this enthusiasm, in
welcoming him while the government talk a
lot from housetops about self-reliance ?

Now, if you look into the total external aid
of India as on 31st Msuch, 1972, it stood at
Rs. 6954 crores. It will increase to Rs. 7328
crores as on 31st March, 1973. How can they
talk of se f-reliance in the face of such
staggering facts ? If you examine the
American aid to India, it will be seen that it
increased from Rs. 1972 cro es in 1951-52 to
Rs. 3792 crores in the revised estimates of
1971-72.

I think I have tried to demonstrate that the
ruling party's talk of self-reliance is absolutely
a hoax played on the poor people of India
who, unfortunately, have been fed with wrong
statistics.

Similarly, Sir, they say that the recent
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budget will not affect prices. But an interesting
study made by the "Economic Times" of
Bombay, dated the 29th March, 1972, clearly
says that the expected total percentage rise in
1972-73 over 1971-72 w .aid be 6.3. Out of
that the expected aiditional percentage rise due
to proposed levies will be at least 2.5 percent.
They have demonstrated that out of the new
increase in prices expected for the coming
year, a sub;tanted part will be accounted for by
the additional taxes in the recent budget. And
now they come before the House with this
Appropriation Bill. How can they justify with
their conscience in tact that prices will not be
affected. The Central Government is adding
further pressures on the price situation by
heavy dose of deficit financing which transfers
value from the workmg people to the owners
of property, the big capitalists and
monopolists. Deficit financing of the Central
and State Governments is expected to increase
by about Rs. 175 to Rs. 185 crores during the
coming year, pushing up the total for the first
4 years of the Plan period to Rs., 1131 crores.
What is the Government doing ? What is Mr.
Kulkarni doing in the face of these staggering
facts ? I will give you a few lines from a

Congress paper "National Herald" from
Lucknow, dated 20th December, 1971. 1
quote:

".. . the police has g*ven VIP treatment to
alleged black-marketers arrested in Safipur
tehsil under the DIR. On enquiry it was found
that the arrested persons were not only
provided with bedding, cot and food in the
police station but they were brought to the
district headquarter in a taxi without being
handcuffed—quite in contrast to the treatment
meted out to many others arrested for nvnor
offences."

Instead of taking effective steps to stop the
price rise, and taking effective steps against
b'ackmarketeers and speculators, the Cong-ess
governments both at the Centre and the States
are protecting them.

To check prices, I give some concrete
proposals:

(1) Production of goods of mass
consumption at reduced or reasonable
prices.
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(2) Anti-social activities of specula-
tors, profiteers and black marketeers
should be put down with an iron hand.

(3) Bring out all the unaccounted
money which is playing havoc with the
economy, by demonetising the currency,
particularly of higher denominations.

(4) Reduce excessive duties and tax on
commodities.

(5) Stop excessive deficit financing
which transfers value from the working
people to the owners of capital.

(6) Reduce non-development expen
diture which is now rising very fast.

Instead of adopting these concerete
measures which our party has been deman-
ding, the Government has been protecting
blackmarketeers.

1 would also like to bring to your
attention another interesting fact. They are not
blacklisting corrupt people, people who enter
into shady deals. What is happening in the
case of coffee for instance? I understand that
the offices of a company called Hill Tiller and
Company with headquarters in Mangalore
were raided by ihe Government. Raids were
conducted in Bangalore aid Mangalore and
also in Yercaud in Salem district. But the
people involved have been elevated a*
members of the Coffee Board. Instead of
taking action against them Government
thought it fit to make them members of the
Coffee Board. Not only that. They are being
given fabulous amounts of foreign exchange
to go abroad; they accompany the Ministers in
their tours abroad. This is the in way which
the Government is dealing in such matters.

I would also like to bring to your notice
that suicides on the lines of Dr. Vinod Shah
are going to come in a big procession unless
the Government completely charges its
present rolicy; ihe grotesque picture of a large
number of Shahs is in the effing. I give three
concrete examples.

If you read the copy of the Eliiz dftcd the
22nd April, 1972, there isa slocking i
picture of whatishrppcnrg in the Indian
Council cf Medical Reiench. I quote:— 1
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"Of the 10 senior posts in the Council,
six are occupied by persons ranging from
61 to 70 years."

All superannuated. Dr. P. N. Wahi who is
the Director-General of the Council is directly
responsible for the prevention of young people
coming up.

Dr. Wahi has such a background that he is
not only superannuated but he has also
managed, contrary to the advice of the Health
Ministry, to get a salary which is contrary to
the rules. He gets the highest salary contrary to
the rules. He draws a salary of Rs. 3,000 with
an additional Rs. 1,000 as house rent
allowance. These are the facts.

Similarly. Dr. M. L Ahuja who is the
Honorary Ediior of the Journal of the Council
is 70 years old. He is paid Rs.750 while a
competent Assistant Editor who has been a
first class first throughout from the Presidency
College of Madras, who was a gold
medallist, has been thrown out one line
morning without assigning any reasons. This is
what is happening. Should we hav ¢ more and
more Vinod -Shahs in this country? Is this the
policy of the Government ?

Similarly, this particular report says— and
I quote :

"Many eye-brows were raised on the
appointment of Dr. Usha Luthra, presently
one of ihe Deputy Directors-General."

She is the only lady and the only person in the
senior pott who is young. And according to
stories published in Agra papers, she had a
very undesirable relationship with Dr. Wahi
who is the Director-General. She has been
promoted but all competent scientists have no
hope; they are being dismissed every other
day.

Similarly, take the Indian Institute of
Foreign Trade. There is a Deputy Director-
General, Mr. Vithal Babu and the Secretary is
Mr. Tandon who was a Section Officer only
some jears ago. He is elevated to the position
of Secretary drawing salary equal to professors
while people with Ph.Ds working there are jet
to become Professors. This is the way in which
people of influence are jetting into senior
positions. Mr. Viti al Babu was or,ce
anAssistant, a clerical assistant working in the
AICC office in



153 Appropriation (No. 3)

Delhi. He has no qualifications, no proper
degrees, no expertise in export management. |
want an explanation why competent people
arc not promoted. Professors and Associate
Professors are denied promotion. 3 P.M.
Completely controlled by the Government of
India, they are staling the initiative of
competent people.

Similarly, the Government of India is now
following a policy of repression of genuine
representatives of Government employees.
Sir, in the Accountant General's office in
Trivandrum, the General Secretary of the
Association was sacked one fine morning
under an order of the President. Sir, it is quite
interesting. I agree there is a constitutional
provision. Sub-clause (2) of article 311
enables the President to dismiss a person
without an enquiry. After 25 years, after all
the talk of socialism, I would like to know
whether in the Accountant General's office.
General Secretary of the Association should
be dismissed under article 311. They talk of
changing the Constitution, ushering in
socialism and here is an authentic
representative of the working class being
thrown out for no reason, not even an enquiry
and nobody knows why he has been
dismissed. I have some evidence to show. Mr.
Thrivikraman Pillai, General Secretary of the
Association, was tire person who collected Rs.
12,000 for the Defence Fund and donated
blood for the wounded jawans. He has now
been dismissed in the name of security. Can
we believe this ? As the General Secretary of
the Association and in his own capacity, he
collected Rs. 12,000 for the Defence Fund, he
donated his own blood and now he is being
thrown out in the name of security. It is also
on record that it was precisely this gentleman
who organised a massive defence rally in
Trivandrum whi;h was attended by a large
number of Government employees. Such is
the attitude of the ruling party. Does Mr.
Kulkarni think of the ruling party. Does Mr.
Kulkarni think of this instead of talking
about bogeys? I would like Mr. Kulkarni to
help the Government of India in solving at
least one problem like this.

Similarly, I would like to bring to the
attention of the Government one or two more
issues and then 1 will stop. Sir, in
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the Education Department of the Govern
ment of India there was a decision to set
up Central Schools. It is of course a
laudable  objective. Recently, certain
schools—I am referring to the Union Territory
of Delhi in particular of which I have a
reference—run by private managements, which
originally used to coach people for the Senior
Cambridge are now getting affiliated to the
Central Schools, but the pay-scales that they
are paying are very low as before. There is no
security of service and these institutions are
collecting exorbitant fees and not providing the
required facilities to the students. 1 give an
example of Bhartiya Vidya Bhawan in Delhi. It
was a Senior Camb.idge school two years ago.
Then it was changed as Central Higher
Secondary School. Tie Central Board of
Higher Secondary Education has accorded
recognition to it. But the tragic fact is that the
post-graduate teachers are not being given the
scales of the Central Boaid despite lecogniiion.
The middle and primary teachers are being
paid ridiculously-low pay-scales. Any teacher
can be removed from service with one month's
notice without any procedure of charge-
sheeting or any procedure of defence. This is
what is happening in the sector of education.

I would like to quote another interesting
case. Mr. Kulkarni talked about Parties
collecting money. I bring to your notice, Sir, a
photostat copy of a letter appearing in a paper
published in Trichur. I just read this. This is a
letter written on the letter-pad of the
Government by the Personal Assistanl of the
Home Minster of Kerala, Mr. Karunakaran,
who belongs to the Congress Party. It is a
letter written to V. P. John of Trichur. 1 read

"As per instructions of the Minister
please pay the sum of Rs. 15,000 to Shri
M. V. Abubakker, President, District
Congress Committee, Trichur.

Thanking you,

Yours faithfully.
Personal Assistant."

This is a photostat copy of a letter by the
Personal Assistant of the Home Minister Mr.
Karunakaran who is a Congress Minis-
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ter and Mr. Kulkarni talks about CPM
collecting money. We do collect money, we
collect money from ordinary workers, from
the toiling people, but not the kind of shady
deals which Congress Ministers enter into. I
have referred to three major hoaxes played by
the ruling party. One great hoax is that
investments are being made in the new
Budget for sustained economic growth. The
other hoax is ab*ut self-reliance. I have tried
to prove with the statistics produced by the
Government itself that it is a hoax. The
other hoax is that the workers in the
organised sector are to be blamed for lack of
employment opportunities and I have tried to
show that this theory that resources are being
diverted by the workers in the organised
sector is absolutely wrong. It is a hoax; why ?
Precisely because it is the ruling party which
refuses to curb monopolies, which refuses to
reduce the stranglehold of foreign monopoly
companies on the economy of the country. It
is precisely the ruling party which refuses to
give ordinary rights to the working people
including the Government employees in
A.G's Office, Posts and Telegraphs
Department and so on. I would also like to
mention in this connection that large scale
victimisation is taking place in the P & T
Department and I would like the lion.
Members from the other side including Mr.
Kulkarni and the other Young Turks and
people who claim to be socialists and radicals
to do something, at least to raise one finger
against the type of victimisation against the
leaders of movements in the P & T
Department, A.G.'s Office and so on. Will
they do it ? At least in one concrete case if
they can move the Government to reduce the
repression I would have been happy. Ins;ead
of doing that, Mr. Kulkarni has propagated
the view that it is the working people who
stand in the way of employment creation.

I would also like in the end to request the
hon. Minister of Finance, Shri Ganesh, to look
into a very serious matter which is now facing
the Kerala Government. The Kerala Chief
Minister has publicly stated very recently that
due to the curb on overdrafts, due to the
inability of the Government of India to
provide adequate Central assistance and also
assistance to fill up the'
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revenue gap the Kerala Government is facing a
serious financial crisis. There is not enough
money even to pay the salary of the staff of the
Kerala Government for June, not to speak of
July. July and August will be the period when
the Kerala Government will go completely
bankrupt unless the Central Government comes
into the picture. Collections to the State
Government will start only in August. And we
find that the Central Government desire; to
take more and more powers to itself and the
Centre-State relations have come to a boiling
point. An explosive situation is on the anvil.
The Central Government must awaUen to the
new situation and solve the serious crisis in
Centre-State relations instead ot sticking to
measures like the so-called curb on overdrafts.
They should restructure the entire Centre-State
relations giving more autonomy to the States
keeping to the Central Government items like
defence, foreign policy and a few other items
which we can discuss and decide, keeping
minimum powers to the Centre and transferring
maximum powers to the States so that with the
powers given to the States and with the
additional financial devolution made possible
by a proper realignment of the Centre-State
relations we succeed in maintaining the unity
and integrity of the nation. If the Government
of India refuses even at this late hour to do this
I warn that Bangla Desh may be repeated.

DR. R. K. CHAKRABARTI (West
Bengal) : Mr. Deputy Chairman, Sir. it is
difficult to talk in detail about the appropriation
of even a single Ministry in the short time
allotted. Instead of doing that I would mention
a few points about the appropriation to the
Ministry of Industrial Development and the
Ministry of Education. So far as the Ministry of
Industrial Development is concerned one of the
objectives we find is to have an institution for
standards, ISI. There are also other
Committees, for example, a Committee on
Research and Development for electrical
engineers. I simply wonder why it is only for
electrical engineering; what happens to other
engineering ? Now here in this book is found a
section on quality control. Only last week in
this House we heard about the quality of the
blades manufactured in this country. A blade
cannot even shave once. And practically the
import of blades is closed in the
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country and there is a monopoly set-up for the
manufacture of blades. These blades are
useless because there is no quality control
behind it. Production is not qualitatively
controlled.

Now, if we look into the other fields of
production, the story is the same. For
example, yesterday we heard about something
said by the chief of a Japanese trade
delagation. He remarked that some of the
products exported from this country to Japan,
for example bicycles, scooters, etc., aro below
standard. And if we continue in this manner
then, after some time, we may lose the whole
of the export market.

If you look at the cars manufactured by
the monopoly concerns, this I have to say
about the quality of the car. When a child is
playing with a ball in the street, if the ball hits
the body of the car, a new car, it makes a big
dent on the body. Sometimes we wonder
whether the body is made of steel plates or tin
plates with spray paiating done on it. Recently,
in month of January, one of my former
students, now a colleague, has purchased a
brand new Ambassador car at 'he fabulous
price of Rs. 23,000/-. At the end of the very
first month both the horns went out of order.
When my friend took it to the manufacturer,
the manufacturer replaced the horns without
investigating the cause for defect in them and
simply they replaced the horns. Then, after
another fifteen days, the whole of the electric
circuit got burnt out, thereby damaging the
whole painting of the car. Now the car looks
like having two shades or two colours. It is a
brand new car, and in these three months or
four months, hardly he has used the car for 21
days. This is the quality of production which
we are having although we have given the
manufacturers all the protection they needed.
One of the factors which is responsible for this
state of affairs i, that majority of the
manufacturing companies do not maintain any
quality control department or any resarch and
development, division. Some of the firms may
be maintaining, as a token measure. Some
department like research and development, or
quality control. But if you look into the
appropriation or the expenditure in those
sections, you will find that hardly it is
sufficient ; it is so meagre. Nobody can do any
quality control or research and development
with that much of sanction or
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with that much of budgetary amount in these
manufacturing concerns.

Now look at the steel almirahs—I would
mention about the Godrej almirah. which is
supposed to be the best in the country. Now,
about two months ago, a petty thief entertered
into a house in Jodhpur Park in Calcutta and
simply with a crowbar he opened the main
door of the almirah and also the door of the
locker, all within a few minutes. Now, if this is
the condition of the steel almirah produced by
one of the biggest and famed manufacturers in
this country, then 1 am afraid—mnot to talk
about exports—our own people are not going
to buy such items, and side by side we will
have a flourishing smuggled goods market
going on in our eountry.

So, I would like to say that there should be
provision in the Ministry of Industrial
Development for a department of quality
control, and my suggestion regarding this is
that three things must be done. Firstly, every
manufacturing concerns specially those who
are exporting things, must have a quality
control section and a res-arch and development
section with properl qualified men, and a
substantial portion of their income must be
allotted for running these two departments.
Secondly, any product coming out of such
firms now, if it is found to be defective on the
road or on use within six months of the use or
one year of the use, then heavy penalties must
be imposed on those manufacturers for each of
the damaged or d-fective product. Thirdly, the
Ministry must have its own quality control
section, and this control must not be done by
the IAS people ; they should not be put in
charge of the quality control section. The
section should be headed by a properly qua-
lified engineer with experience of quality
control. He may be a production engineer or an
industrial engineer or a machanical engineer
with a sufficient amount of quality control
experience so that these people may go to the
different manufacturing concerns to check the
quality of the product, and they must submit a
report to the Ministry periodically to check
whether the products coming out of such
manufacturing concerns are of good quality or
not.

Now, coming to the Ministry of Educa-
tion, we find that we set up higher institutions
of learning for technical education.
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There are several IITs and some Central
universities and institutions which are
stipposed to be istitutions of higher learning.
We are spending crores of rupees on the.->¢
institutions;  If you look into the Appro-
priation Bill you will find that each of these IITs
would be getting as Plan allocation for the year
1972-73 an amount to the tune of about Rs.
70 lakhs and non-Plan grant of about Rs.
1,40,00.000, whereas the rest of the
institutions which are 65 or more in number
are entitled to get only a Plan allocation
of Rs. 45 lakhs. If you look at pages 45-47
you will find that the revised Budget
estimate for 1971-72 stands at Rs. 45 lakhs
and the estimate for 1972-73 also is Rs. 45
lakhs.  There is no increase. Here i would like
to suggest to the Ministry that they should take
stock of what is going on in these HT; and
the other higher institutions of learning.
Recently I came across a report by one of
the highest institutions in our country, a
technical institution, where they have reviewed
their past performance for five years for one of
their departments. That  performance does
not speak well of them. So, my suggestion is
that the Ministry must setup a cell which will

go round the different technical institutions
or higher institutes of learning.  They must
have a stock-taking.  After reviewing the
position and seeing their  output, the

appropriation must be made. More money must
be given to deserving institutions. They may
not be inthe Central sector. They may be
privately run or they may be government-aided.
People who are doing good work must be
properly rewarded and people who are not
doing well must not be given so much
money without their going through a
periodic check-up.

Now, coming to school education, we have
seen that there is a pious wish of making
education compulsory up to class eight and for
all the children of our country. Once you have
accepted that in principle what is the difficulty
in taking over the whole school education of the
country ? Why not bring the whole system
under the purview of the Central Government
and make ali teachers Central Government
employees? In that case we will be avoiding the
discrimination which is rampant in the field of
primary and secondary education so far as
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the emoluments of the teachers are concerned.
You will be shocked or astonished to hear that
a primary school teacher or a secondary
school teacher gets as salary only half of what
a jute worker or a factory worker g;ts
nowadays in our country. If at all we are
going to make education compulsory, we will
have to provide the money to give compulsory
education up to class eight. If we can do this
up to class eight, what is the difficulty in
going up to class ten or class eleven ? Why
not take over all the primary and secondary
schools and run them under Government
control ?

Lastly, talking about the publication of text-
books, itis mentioned in the Appropriation
Bill under the Ministry of Education.
Now, if the text-books are written by Indian

authors we find that very few publishers
are willing to publish them.  Most of the
foreign publishing houses, which are

publishing text-books in this country, get
some sort of grant either from their govern-
ments or from some organisation which
subsidises them. Therefore, their text-books
come out at a much cheaper rate. If an Indian
author writes a text-book especially on a
technical subject and if a publisher publishes
the book, it costs very much and it is very
difficult to persuade the colleges or universi-
ties to buy it because of the huge difference in
price between the price of the book published
or written by foreign authors and the price of
the book published or written by Indian
authors. Also, we hear very much about
books to be  written in  the regional
languages. We would like to see the regional
language adopted at least in the school stage
and. if passible in university education.
Here I am sightly confused and bewildered.
What do you mean by the regional language?
Suppose in ~ West Bengal we teach children
in the regional language, which is Bengali,
do you think that a Nepali boy is going to
benefit by it ? His mother-tongue is not
Bengali. It we must teach them then we
should not teach them in regional language
but in their mother-tongue and it would be
proper that we teach them in their mother-
tongue. There is some difficulty in writing
books in the regional languages or raother-
tangue. In that case the market becomes
very limited and the knowledge which one
teacher wants to spread from one part of
the country to another part will notbe
carried. If we produce a book in the
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mother-tongue, it may not be understood by
the students of other States, f do not know
whether there will be a team of workers
available who will bj able to translate books
written in the mother tongue in fifteen or
sixteen different languges.

Thank you.

SHRI H. M. TRIVEDI (Gujarat) : Sir, the
presentation of the Appropriation Bill is
essentially a constitutional and procedural
formality and I would not therefore like to take
up the time of the House, except to offer a few
comments on certain items of interest to me.

It appears that of the total of Rs. 20,800
crores which are supposed to be charged to the
Consolidated Fund of India, something like Rs.
15,079 crores are, in fact, charged on the
Consolidated Fund of India, and of this
amount, about Rs. 12557 crores are for debt
repayment and another Rs. 737 crores are by
way of interest on debt and obligations. Now,
Sir, purely on a point of detail and
clarificaticn, I would be interested to know the
breakdown of the figures which have been
given, which would indicate why in one
particular ye-r, in 1972-73 only, debt
repayment and interest on that and obligations
should amount to as much as Rs. 13,287
crores.

Now, Sir, there is one other item which is
of interest and that is that of the balance of less
than about Rs. 1,800 crores which are left as
chargeable to the Consolidated Fund of Ind a,
a sum of only Rs. 160 crores is shown as
grants-in-aid to the States and the Union
territories. There is of course, an amont which
is shown in the Appropriation Bill itself voted
by Parliament of about Rs. 760 crores, which
is also given as grants-in aid. In the face of all
these figures, I was a little perpkxed when the
hon. Minister in the morning mentioned that
the grant-in-aid to the States and the Union
territories w re, in fact, going to be increased
by something like 25 per cent in the coming
year. I would like to be enliglr.ened by the
hon. Minister as to how these figures are
reconciled.

I would now come to two of the major
items which are of major interest to me. Sir,
you will find that in the Appropriation

[16 MAY, 1972]

Bill, 1972 162

Bill, the allocation voted by Parliament for
shipping is about Rs. 9,10,00,000. No sum has
been shown as chargeable to the Consolidated
Fund of India. This brings me to the fact that
the Shipping Development Fund which is
administered by the Ministry of Shipping and
Transport was originally created out of an
appropriation out of the Consolidated Fund of
India. This Fund was supposed to be non
lapsable. revolving and it was mainly created
for the purpose of granting rupee loans to the
Indian shipping companies for the purpose of
the expansion of shipping. Now, I will read out
to you a paragraph from the Performance
Budget of the Ministry of Shipping and
Transport (1972-73), which will bring me to
the point that this Fund has been starved lately
because the Central Government has been un-
willing to make current advance to this Fund.
Here is the paragraph which I quote :—

"The Govt, of India have been rendering
financial assistance to the Shipping industry in
order to achieve a rapid expansion in the
tonnage. Assistance is given in the form of
loans and is extended to both the public and
private sectors. For this purpose, a Shipping
Development Fund has been set up under
Section 14 of the Merchant Shipping Act.
1958; the fund is non-lapsable and is made up
of advances by the Government of India and
the sum realised as repayments made by the
Shipping companies toward* repayment of the
loan and interests."

Now, Sir, I will only read out the figures
for the last three years, of the assistance which
has been made available by this Fund for the
acquisition of tonnage :(—

1968-69 Rs. 48.74 crores (for
the purchase of 21 ships)

H69-70  Rs. 76.62 crores (for
the purchase of 30 ships)

1970-71 Rs. 140.64 crores
(for the purchase of only 25 ships)

In other words, between 1969-70 and
1970-71, the purchase price of ships went up
so much that, in fact, the Shipping Deve-
lopment Fund Committee advance something
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like twice the amount in the pievious year for
the acquisition of a smaller number of ships.
But, Sir, I come to the main point. In 1971-
72, 1 am personally aware that any number of
applications by Indian shipping companies
for purchase of ships which were approved by
the Ministry of Transport, have in fact been
rejected for want of funds from the Shipping
Development Fund. In 1971-72, up to
February 1972, an amount of only Rs. 43
crores against Rs. 143 crores in the previous
year, was made available by the Shipping
Development Fund. Now. it is true that it is
supposed to be a revolving, non-lapsable and
self-sustaining fund. But if. in fact, we are
anxious to expand our shipping, 1 submit that
the hon. Minister must look at the proposition
not in terms of the fact that the Fund was
originally created with a certain sum from the
Consolidated Fund of India and must now be
starved of current finances, but that if
expansion is possible, funds should be made
available.

The second item to which I would like to
come is Foreign Trade. There is an amount
shown here under Foreign Trade, about Rs.
126 crores, which is an omnibus figure,
which does not refer only to the Market
Development Fund. Now we are going to
make an effort, we are told, that from an
export level of something like Rs, 1, 500
crores, we want to increase our exports by
another C per cent. Our exports in the inter-
national markets have not been competitive
because of the cost and it has, therefore, been
necessary to subsidise these exports and to
grant several kinds of incentives. Now I find
from the Budget figures that a sum of only
Rs. 11 to Rs. 12 crores is made available for
the Market Development Fund in terms of
disbursements which the Foreign Trade
Ministry can make. Any further advances
which may have been charged or may be
charged on the Consolidated Fund of India
may probably bring the figure to something
like Rs. 80 or Rs. 89 crores. When compared
to the total export level, this is less than half a
per cent. I suggest that if we a:e going to
make this effort on the export front, it is
going to be impossible except on the basis cf
further funds being made a\ailable to the
Market Development Fund. The  Maiket
Development Fund is
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something which can be flexibly used. It is
something which can. certainly with the
concurrence of the Finance Ministry, be used
as an instrument not merely for the promotion
of a certain group or a certain type of
commodities but for promotional efforts on the
export front in all directions,

1 then come to two or three other points. 1
welcome the Appropriation Bill as a whole. 1
wholeheartedly endorse the remarks which
were offered by my hon, friend, Mr. Manubhai
Shah, this morning. There is only one
additional comment that I would like to make
and that is in respect of the return which has
been available to the Government of India for
over Rs. 5, 000 crores which have been
invested in public sector undertakings. Sir, year
after year we are told stories of why it has not
been possible to earn more than something like
two per cent from the public sector under-
takings. It is true that some of these have a long
gestation period. It is true that some of these
have certain difficulties with regard to foreign
exchange, labour and so on. However, I would
certainly say that except on the basis of a major
structural change in the management of these
public undertakings, it is going to be impossible
to arrive at a stage where they will yield more
than what they are yielding to-day. When I talk
of a structural change, I mean that they must
cease to be treated as departments of the
Government under the control of the
bureaucracy. This is the only additional
comment that I would like to offer.

On the irrigation front, 1 wholeheartedly
endorse what was said by Mr. Manubhai Shah,
that any irrigation scheme which makes rapid
progress in any State whatsoever, must not feel
cut off for want of funds.

There is only one item on which I beg to
differ from my hon. friend, Mr. Manubhai
Shah, and that is the withdrawal of the
development rebates. Sir, [ am not one of those
who plead for the restoration of the
development rebate as a  whole. I think as a
general proposition it is  quite  correct to
withdraw this facility which was originally
supposed to exist for JO years but which has
already existed for about 15 years. But the
withdrawal is, in one sense, completely
uniform. It has been withdiawn as a concession
from the Finance Act as such. No
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distinction has been made in the withdrawal of
the development rebate between industries. Now [
suggest that as far as the capital-intensive
industries are concerned, like steel and shipping,
it is going to be impossible to generate internal
resources except on the basis of a continuation of
the development rebate.

I, therefore, urge upon the honourable
Finance Minister to keep an open mind; even if
he is unable to accept the suggestion as on today,
he will keep his mind open on the restoration of
development rebate facility to capital intensive
industries, particularly industries like steel and
shipping. In shipping I can perhaps illustrate
the fact that as against something like Rs. 140
crores which was allocated in the Fourth Five
year Plan for the expansion of shipp:ng almost a
matching contribution of Rs. 140 crores was in
fact raised, practically half of it by the public
sector shipping corporation. The Ministry of
Transport says that the public sector shipping
corporation was able to raise something like Rs.
65 crores from its own internal resources. This
was mainly out of development rebates. Another
Rs. 65 crores practically were raised by the
private sector companies. Something like Rs. 140
crores as against Plan allocation of Rs. 140 crores
were in fact raised mainly because of the
development rebate facility being available to
such capital intensive industries.

The last point that I would like to say is that
I welcome the stepping up of public investment
which has been planned and which is shown
in the Appropriation Bill. 1 am not one with
my riend. Dr. Kurian who said that this is a
hoax. This is not. Even if it happens to be in the
fourth year of the Fourth Plan 1 would
certainly welcome it because the slack in
the economy will certainly not be countered
unless there is a massive further public
investment. But in relation to the  coming
Fifth Five Year Plan I believe that we must
get ready to mobilise resources on a much
larger scale and here I come back to what I
had occasion to say at the time of my comments
on the Mid-Term Appraisal on the Fourth Plan
that for the mobilisation of resources for the
Fifth Plan we have already probably reached
a stage of diminishing returns in terms of
direct taxes on individuals and corporations.
And I am inclined to think
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that except on the basis of agricultural
income, mopping up of resources from the
agricultural sector, agricultural income and
taxation on agricultural wealth, the whole
edifice of the Fifth Five Year Plan cannot b
> raised at least in terms of resources.
Thank you.
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| AL, TAF 21T UFAGE FIT FT TAIHT
| A A A7 A T fAE, 2 wdE

¥ g Ar JA {1 T, AT Frgeara
# 9t =TT TF AT AT qET fasr
7dt grea T A% 41 2 fFEE 5 gftee
gy @ sfe arfav ag s@ smd A
fgaw qE) TEr W 22 & fag &4
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[t 7ot fag |

FC| G 97 Wiy &7 fzar7 aaar g —g
T FraEm ¥, e 9T § ORAAr 2
T RTITFAYZ ateA B ORI E #Ie o
AT 3w A W owerm g A faws
w97 %1 917 371 & afwq area ¥ fag 5o
agq Fifgn, §3 w97 F HAFT WA A
F FAF AYTAT ATET FT AT § | BA
Ffso =9 @ 09 Y Fiwa =) @
AT TATH qTH AT FAVZT ATAL, HOF TOF
T AT Fma faT s a1 A gFam
TEAT 2, A1 A7 2 |F ATF R4 & AL IV F
yea¥ fasard guft &t weAr w9 g ey
Yt #1 dgmE g FEr | 98 g gad
HHS FT I )

# uF a@ra o Fgm fr gt 2R
T ga% g29 # fogs @@ F s 500
FUT B AT AALTR TAT F | WA
w47 gaT 939l &1 fF g e
iz g4t vEr., d wmar o3 A R
foe a72 gAA @99 930 F  HTT AT
#¥d ¥ o, sqrer w77 F fao 30
Fv1z far, 3t avg & foar 1 gq o7 2
A 9EF SIF AT H I A F FIT 489
497 gE @Y T wwedy A FeEm gAIe
A1 #EEY E 0, IR S 999 § 417
7 48 a9 T | I Aar A fw g
T ITFAT 2T 2, 418 A & A
arfrsr 25 &, fAawma 2, A da 992 &
WL F1AA 8, Sl 39 v & a7 g4y
At @odte amyem 7 g ar fr A, 487,
1% W 2, ATFAT @417 G419 § a7 A9
2% |1 | Tl A7 7 gy gfaamr a3 §
AT AT AE T AIAY, AMIT A WA AL
26-27 #33 BIE FAT F AT TFI
FTd ) § 3aF) q2 eI T@ araar 2
wif¥ 385 & 7ga avo aiqw fear s
2 ofir az ox a2 fg faw deaew
a1 fgzra v ag 747 7 910, wafag
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HATEIRE &Y 14T | HIAFGE A AT AL
faer warem w2 f5 faqar syqogms @22
F uezt gurd IAsr dee ofgsdw @
F1z fagqr g A fee g, arg @R
gfagror & @t F=fla gowe 1 qF@AT
fama areft a8 &) fam 9 F foru
arfgn ? w7zl a1 9w faww & fau,
AETl A1 gEAr 7 & faw ) gH® a7 @,
fergear & us agy a7 gAfage q oF
fema fawt 2, gaw fear & f@ sre aam™
AZT 9T FT A ATE, LT A 9FF L
faw sirg dr 33 azdz iy @1 oI H
59 g WIAT AR @AT %) qFArT W AW
qFAT & |

qara, gfeator 1 gdmaq fagza 3
ar 1€ off Y7 wzw 3, agr gw AT &1
2 gard, 3% fav qrdYy gg@T =@ a1
qiAT a@d F fou @1 @« 93w gag w4
& HiAr ag 0w g @ as &
ag7 & 378 ge fear s 1 gfamr 93w
LR AR E R AL S L
ATHAT F F19 &1 @ 2 1 A% F faw Har-
a7 & qureed wu, HT gaT fqEaw ao,
37 @41 w } fw gfarar & o aar
ey fammar 0w wgdT T 9
gzt gfaar & zaz awmp a A far,
Azt 1@\ & Fgear g 5 oardary ara &Y
AELT A¢ 2, W A F1 € &) et
10 dm 9¢ w9 47 gE€@ F1 AW
fradT asit & avd #3 awar & ar a1
g7 fead asi 7 avaat FT avar g ag
gfram & aaF (v avm &, ofFs ag
ATHET B TG AT FAFT Fedty AZAAT
F1 dur @gl fasa | §ar £1§ @m0 & 79z
A FEIA F A BT F AT AT ) IA
ahw 7 e awg & sAwua 2o, -
faz wzafan & &8 2o 1 gafraa it
uZ AHF W AL AT | TETAIEE oft a1
g g9 WrE aaEiRi §, 26 3fefaz @
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Ffan & gz ¥ § o) sAET T S&AAT
2 | Rfwfaz wrdfan Faady qgaft 7 a9
atgaTaT AT § g A a7 A8,
IUF FW T A | A1 &F FTA THAT |
(Time bell rings )31 faqz dam 5T
gar | eafaw gl 7 gt s3ai &
sefa % fan &edry weigay fam Tfag

st Iqgwmata © ya FE7 0

o ToEiT fag : & s & fem dare
Azt qr, feT sy

oY guawafa : wmd 20 faaz @
fou, ag sqdt @a mw #ifqo )

w{Y Togie fag ¢ 1800 <0z w90 F1
ZNITY qEET qiFAe 1941 a4 T I/
awh W1 gu  Efwfae eredfor &, ga@
oA &, aTw YT W TR § o4d &y
HHAT | GHT ZH EFF AN KC AT FA
2, ¥wfaz grzdfan v uw avg 71 d9
2

ERTY 39 & qeRT W7 Z=A & 1 200
T AT JAQIINT AW FIE T OFW
q@HAT FIAT 91 | |A § g7 qAH] A
FTH FTAT qEAT § | AT AT { S Ay
AAATAIT § IAT 9T F g7 A1FH F1 FIH
FTAI 0T IHFT Sq1A 77 Al FH El
agar 1 s sfawra 1700 =0 &
=¥ fZamr @1ar & #nH Z7ar #7089 3w
¥ weay frgq mgEt 2 fsasr 1700 #q0
HIZAIT 1 ATHEAT 2 | 261 798 T &7

AW ZEAT FIA A A1 aZ TV Z97 AW

geay &% @\ 3§ Ffez {4 ag qIw A9

ST g3 | 39 AW & fe gH adw 7o

aygar sirfee 1 zq sifzar 97 fagam 9799
a1 AEH gAT FeA 2, a8 20 & fan
gwgt ata Agr 8, sfvq A% fao q@
Fewl 419 A1 2 | STeH gedl F1E 39 &1
WA AFT dgrl, Z9 F oArT &1 freEr @
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HIT TAF ATIE FATITF T F
froar 21

DR. K. NAGAPPA ALVA (Mysore) : Mr.
Deputy Chairman, Sir, there is an atmosphere
of uncertainty and confusion and also a crisis
of character in the country today. We want
speedy economic progress and, at the same
time, social justice but what have we achieved
so far ? We cannot be satisfied that we have
done our best part in the matter of planning and
in the matter of implementation of our
prgrammes because today the slogan is and the
attempt of the Government and of the people in
the country is Garibi Hatao—the eradication of
proverty in this country. The problem of
unemployment is becoming explosive. Price
rise is there and that is not cotrolled:
Government find it difficult. It is good that we
are truthful to ourselves and to this country and
say what is going on. It has been admitted,
even this morning, by our Finance Minister
that there is, what is called, a parallel economy
in this country. It is an insult to the intelligence
and the great cultural heritage of this country.

Huge amount of money is being spent for
luxury and all sorts of things. Where-from and
how does this money come to these people ?
Are we to suffer for the sins of a few people in
this country, because the Government is
helpless ? But is the Government really
helpless ? Have they made a serious and
sincere effort in this direction ? What are the
living conditions of the people today ?—Ileave
alone the living standards.

We have been hearing about imbalances,
disparities and inequalitics. What is the
magnitudte of inequlity, what is the cause of
imblance ? The imbalances have to be made
up, the inequalities have to be bridged. Just
compart the rich with the poor in their living
conditions and the ways or how much they are
spending. It has been found from the survey
reports—and it is painful to note—that there
are certain areas in the country where people
are not in a position to spend more than ten
rupees per month for their food and other
things. I am on.y making an appeal to the
Government.  Let  there be  proper
understanding and co-operation between  the
diffeient Ministers. Let
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Ihn![!ube Preper thinking§ first' then aciion a™
then the programmes, the infrastructure n
certain cases and also proper implementation
machinary or agency every where. Corruption
at all levels needs to be curbed and efficiency
of administration to be increased.

Here again, I must say that the impor-
tance and responsibility of the Finance
Ministry must be understood. I am happy

that proper persons are handling that part-
folio. A powerful man is the Finance
Minister an intelligent Minister of State who
comes from Kerala, a place known for in-
telligence and high standard of literacy but
where there is increasing density of popu-
lation and the cultivable and habitable land is
too little, and a mother as Deputy Finance
Minister, we have to consider seriously the
shifting of emphasis and fiixing of priorities
on different subjects.  This has not been
oone. [am happy that this time there was the
mid-term Plan appraisal. It took note of the
shortfalls but I say that you have to see as to
what is the magnitude of the short-tans. I
Wisnto repeat today what is the magnitude
of the shortfalls.  Before saying that I must
point out that it is the human mele, it ,, ,he
human resources, it is the skill, strength and
calibre of the people that “ve to be built up
in this country.  But what is the position ?
It is the care of the mother, the health of the
mother and the Proper upbringing of the
children  that is needed. It is said that
investment on health ' problems gives rich
dividends. It is wise to 'earn from our
mistakes and also from other advanced
countries. How much have we spent for
these things after all ? There are contributory
factors for the promotion of health,
building up of health. Health of mind,
body and soul must be aimed at in <his
country. I notice a glaring shor(fal| jn 'an
expenditure on health. The progress ol
expenditure has been much behind the
schedule of the total outlay on about Rs.
crores. Only about 40 per cent of that amount
was spent in the first three years of the Fourth
Plan. From this, Sir. you can understand how
the programmes are being implemented, how
they can be implemented and what the fate of
targets are. We are not achieving targets in this
field.

Sir, because the time is short, I must
cut down certain points which 1 want to
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emphasise today and elaborate also. I am
appealing to this Ministry to give the im-
portance that is due and the priority that is due
for health and allied subjects. The subjects of
health, family planning, nutrition, prevention of
adulteration, tourism, forest and afforstation
and mainerals must b» given due importance
and priority. Here I must jay that if tourisom
and forestary are properly exploited, they will
perhaps form not less than one-fourth of the
resources of this country that are needed.

4 P.M.

Then there is, housing, drinking water
supply, sanitation very important  problems
indeed. I must also say some thing about
diseases beeause it is necessary once again to
emphasize that it is health, education, food
and housing which are the roost important
things.  But there are factors which contribute
towards a deterioration of health; there are also
factors which cause diseases. Al these thing
have ta be looked into. Here I would like to
give certain figures. There are 6 million
blind in India, five million with eye
diseases  and defects 2.5 million deaf, 10
million physically and orthopaedi-caily
defective people, ten million mentally
defective or deficient; five lakhs every year
die of tuberculosis, 7 million suffer from
tuberculosis, 2.5 million leprosy patients
and out of that 25 per cent only undergo
treatment. There are five million beggars in
India including leprosy patients, blind
people and others; there are other varieties of
beggars also in our country. Then there are
slum dwellers; I do not have all the figures
but this morning I read that in Madras
there are 7 lakhs of slum dwellers. In
Bangalore City out of 16 lakhs of people
there are 2 lakhs slum dwellers.  Besides
the e there are pavement dwellers. Twenty
million people suffer from venereal diseases;
five lakhs of people die of cancer every year
and not less than 2 million suffer from
cancer out of which only 5 to 10 per cent go in
for treatment. Then there is the collosal
question of malnutrition and undernutrition.
More than 50 per cent of the people suffer
from malnutrition. Over 20 million in India
are unemployed; 15 crores of people are
illiterate and 90 per cent of the farmers are
indebted. So far as drinking water supply is
concerned the present position is in
90,000 villages there is no drink'ng water
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supply and  in one lakh and ten thmsand
villages there is no pure or protected drinking
water supply and these people suffer from
what is called the problems and diseases
due  to contaminated or  impure water.
Then there is the question of housing. How
many millions of houses we have to build ?
It is becoming topsy-turvy; 1 must says that
the rural population is being neglected. I
say the entire planning must be rural-biassed.
It is only when rural India becomes self-reliant
we will be able to sustain this country and to
safeguard the interests of this country in every
respect and make democracy and freedom safe.
About imbalances the less said the better.
As a result of political pressures industries
are being started in certain places and so many
other things are being done.  With all the
sincerily at my command and with prayer 1
appeal to you, let there be no politics in the
matter of taking decisions and in the
implementation  of the programmes or in
choosing places for the location of
industries. Dispersal of industries is very
necesssary. Rural industries is a must.

Today there is another thing, which is
painful, I must say, it is a new idea. The
idea of self-reliance was there, but the latest is
uniformity, uniformity in land reforms. If
India is rich, it is because of the variety, and
if Indiais strong, it is because of the variety
in  many things. And India varies in
different parts of the country, in the matter
of rainfall, in the matter of climate, in the
matter of soil and such other things. I am
saying about uniformity in land legislation, or
land reforms, as they are called. About the
ceiling on land, about the ceiling on family
holdings and about the small holdings I am
saying. Let all these things be seriously
considered. By distributing the land to the
poor people you won't be able immediately
to solve their problems. Giving these lands
to the iandless labourers in meaningless.  Sir,
the most important thing that has to be

remembered in the implementation of these
programmes is  about the  probable
implications. It is for you in the Finance

Ministry to use your influence, I must say,
with the Central Cabinet and with the
Planning Commission. In all these things you
must have your say. Having all these facts
and figures  before you, it is for you to
examine and understand.  Let there be no
fragmentation of holdings. If the
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surplus lands arc to be given, let them be
given to those people who have uneconomic
holdings. Deeply, considering all the aspects,
let the dec'sion on ceiling and other things be
taken. We have to think over and discuss all
these things threadsare. All of a sudden
anything and everything cannot be achieved.
So, I am saying it is a question of economy
and it is India's economy. It is the rural
economy that must be the basis and strength
for our economy. We have to build up the
economy all round.

Then, Sir, about the children, I will
only say this much. 210 million children
are born every year in this country. The

rise in population is 120 million because 90
million people die. What we have to
remember is that we have to look after the
welfare of 210 million children being added on
every year to our already emaciated
population. We have to provide them
nutrition.  We have to give them food and
education. We have to reduce the sufferings of
the mothers in this country, Motherhood has
been respected in this country always and I
am happy that our Prime Minister is the most
powerful person today after she has got the
massive mandate of the people in which the
major is of women. I say this because all the
women of this country look to the Prime
Minister for the alleviation of their sufferings.
If she can make up her mind, it is easy for
her. Let the All India Radio be us"d. Let
every propaganda media be made use of. Let
her make it a point to say a few words in every
speech. Where she addresses lakhs of people,
let her make an appeal to the people lo see to
the health and welfare of the mothers and
children and appeal to the men also to look to
their care and health.  Also, the mothers today
everywhere want children by choice and they
do want childern by chance. For that itis
very necessary that the question of Family
Planning Programme has to be emphasised, and
personal interest by the Prime Minister will go
along way to seethat this programme is
imp'emented, and the children, the future
leaders, will become full citizens of this
country. We have a large population today.
This is the largest democracy in the world, but
for that democracy to become strong care of
the children is very necessary. | shall say what
exactly is happening in the medical field.

In spite of so many reports and efforts
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[Shri K. Nagappa Alva] ,rP havina 1,20,000
doctors or 0. For roOOpersonfwe'have one
doctor. We want “Tave at least one bed for
1,000 persons but we do not have one bed even
for 10,000 if vou take rural India into
consideration. n,his connection I make an
appeal to you

It if ery necessary that all that all the sys-ms of
medicine arc encouraged and bu.lt up with
proper staff, proper research and Proper
medical education. You must see that all the
people who deserve treatment get the care that
is necessary.

Now Sir, 1 Come to tourism, in tourism
very mtle has been done. If there's any-hng
that has been done and wheh we can e "t is
perhaps the Starting of five-star hotels and
some tourist hotels here and there. They have
done pretty little. For comparison 1 w 1 say
one thing. It is not only a quest.on o earning
foreign exchange. 1. «s a question of Sins the
bridge of understanding with o her countries so
that they may know us » ?1 e real sense of the
term. When they come h re wl do thev see?

they see the dirty SaceT all sorts of
beggars and obstacles There'is no good
transport arrangement. Thee are no good

hotels.  One thmg we hav  to remember.
Tourism is not wtfy to attract the very rich
foreign tourists. It L meant for all classes of
people Indian and Foreign Home tourism
and domestic tourism must be build up
because we expect haT aT least one out of
hundred of our own Xfe would go on tour to
see the country We have got many places of
histortcal and cultural importance, beauty
spots and so many attractive things. Ind a
can be con-s dered to be a miniature world.
I had a echance of eoing to some of the
countnes andknowin; about them. India can
excel any other country in this respect.
Tourism is a  11,000-crore world industry.
™Y, « fast growing. Infive years it will
be Rs 18,010 crores. Yugoslavia invested
Rs 38 cro es in tourism in the year 1968
and earned Rs. 140 crores in two years
.n foreign exchange. One hund.ed tnd fifty
thousand visitors came two India ,,1964
and 245,000 people in 1969 earning Rs. 33
"ore.\vr*fa vast country. What is our
population 1  What is our richness? In
™ of *orld tourism India got only one out of
every thousand wotld tourists. India can be
the world's most attractive tourist
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country. Any amount of money can beearne In
certain countries more than half of thai.-national
income is from tourism. Let there be no
complacency at all in these things. And I
must say that the Finance Ministry also will
have to play a very great and bold role.  The
Planning  Commission and  the Finance
Ministry must discuss these things threadbare
and know things as they are. It is not a
question, as people used to say, of jugglery of
words and figures. That should rot be there.
Let us not get the satisfaction that we have
got the vote of the peop'e and that we can
get on somehow. Let us see the truth of the
matter. Let us go deep into the thing; and see
how we will be able to solve the problems
of poverty, misery and unemployment and also
price rise, and how the economy of the
countty can be built up, so  that disparity,
inequality and imbalance can be set right. It is
only these things that are wanted in India,
and by these the unity of the people can be built
up. Itis very necessary.

Before concluding, [ may have your
permission just to say a few points about, in a
way, an injustice committed, to some extent.
I must painfully submit about it. Though there
may be difficulties, I am  sue what is due to
Mysore in certain things is not being done with
greater attention and speed that are necessary.
Sir, the Vijaya-nagar Steel Plant's foundation
was laid by the Prime Minister.  The other
day we felt very much to know that a policy to
have tl e full capacity of other steel mills only
for the present was announced. So, 1 onl\
appeal that this work may be started and may
be completed. The target for expenditure is
Rs. 800 odd crores.

Then, Sir, there is the Kudiraimukh iron o;e
which is magnetite iron ore. Any amount of ore is
there; perhaps, it is the third largest deposit in the
world. That project is also not coming up very
well. Also, the Mangalove Harbour is not prog-
ressing satisfactorily. What is wanted is a harbour
which can allow one lakh tonne capacity
steamers to come. The foundation is there for a
45-feet depth harbour that will have to be built.
Then there is the fertiliser project. That also will
have to be taken up and speeded up.
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Finally, irrigation is the most important
thing. We are backward in that and there
also, clearance has not been given for
some of the projects.  Financial aid is not
being given and so many things come in the
way, like the inter-State water disputes, etc.
I only appeal to you to see that these
projects come up because in the interest of
the country also it is very necessary. For the
State it is all right but these projects will also

contribute to the great ness and richness of
our country.

Thank you, Sir.

siwet wed A G EEa (-
zarq) : gUAAIGtA wEtE, WA ¥ A
faan & gu # 94 {5 oF gFF AT AL
TF & FrAwT agE AwEE g 91 @ 2,
zfosy mw gel ¥ vy ¥ wnfem fer
"H?H’IT 5% # IAET A0 AR A
fasr gar 21 gy mRl @ Ew E T
T § ww i afeew iy wAwrr fEAr
=% frgr §7 adi § g4 39 a4 H
ST s frr s gaeT fawe A
St THET A Tz, gAE A1 A O
af & av v w1 ag wga 2 faowd
1962 ¥ g0 &1 ﬂ?fa&vﬁ@ﬁ E1p]
200 fafzas 14T 41, &1 8 815 & A7
37 & g 400 fafemm o amr 2% 3%

72 § | afFd 957 AT /AT TE 2 ffl
a7 gw 7 it fawa fEn ar 0 ELCIES]

1 ag gATd AAAT A1 F@A g, AL
W A1 Fad gu @ave 41 7w ':rxm
2H #AZ &1 AT qifen 7 # FEAT &

f5 3@ 2 sAcz q31 grar Jifzm ) S9
79 757 HeA 1 &7 Awe @A E 1 A

79 ¥ 979 B Z, At xmg § Iw zEA
=frsw &1 fraar @z fRar 21 3@ W1

= wew & 3 § AREl F a9 A 2,
F 0F BN AT AFF 2 :ffara FAH
ofy ad 30 fafeas zfeez @15 21
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sz g% oft 3 A B I & YT Az
2 feafy 2z 2 fr 230 1 7@ 7 25
fafeaT 3 ﬁ’rt zferz afy a9 F@ T
T F 32 fafrra site 3zt # A T
qorAs TR 2147 8, 39 THA AT 46
T7HZ ?Fﬂtnﬁr-fm%l w7 g9 HIA
WA 9T I it M@ ¥ 99T =
n,ﬁTWSTWﬁrmaﬁﬂlﬂ EAQE
Hfrr:aarrﬁtrnmﬂnmfca A% W
§ wra Zfiei 71 @ AP 31 Far
¥ &, wrFtal w@d g1 W T LEdS
qa7 f ZATE ag ATAT HT ATAT gt
anfy ar &7 1 S 1 w1 ThE ?.
7z 2R arsrar 2 ifaT @ AT
7 3w At fx T FiEEE il §
qry zedt ey wwar @ zfoer w4 TZ4
S5 & aw gwi T T AR A 9T
f 37 qFF1 & A a4t FUET AL 2
At fr zare g 2 feae T arg
frard & fam 1% 2 a8 9% @4 Acl
oy T A B A 8 395
fee a7 Ao fram ¥ fam 21 ?-:.
£t gqy wa AT ) #3
faaey ama 21t 2, A AT st frsat-
fx qzrz , 39 & FW e 2
gFT7 34 w1 & 9 17 F T2 rrfﬁ
S5 & fams 7 meal & FH 2
i 1 ¥, w7 N e g ATATE-
vz A | 2, fAAw ag @l o
Fr AATZ | vz qr FAr A 27 A
¥7 T wHA| ¥ qm ganmen mar m
?a”#ﬁ[ﬁq?’mt aeF ¥ Z1
qr g9 arEiw ArE § FerEl J9E
wzre, Afzar @ 7L dr-frg ® #WAIET
gAAza 7, AT FAITE! 2, Zarar
FimE 2, zarer faAre Hr TEET 2
ST el oF g0 s W9 2
S kAR sgfay 2 w541 2, Af%A
| zm = A & W ALY 3% 6 | FAT
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[ =ftmet mad) Fardh 7 2ET |

17w gz & fx fizat wr faaqr mfass
ZAT HoF § amr 9ifgn ar Az gw ad
FT T | e gATs e g =rfed,
IAF  AAT g TAST qE &7 qF | TH(
A7Z 7 gwiar 2fgNiE 2, A A1 Ew
it 7EF @@ @F ) @i gfmar e E
zfree} #1 5t 7 2, 1 5 g qeF W
AT ArRT F, ITAC AT AT EFW I
AFF w1 a%, 34 A0 A1 W AT AgY
7 aF, foas fw zfeez agr s a9
% fau zu famm awar 20 W W
F fafwsr 'Y qz gr=ar 2| 97 29 o
& fagrm 41 aw &=7 2, a1 g da3
gmgfrzfezaragy 7 ow zfie
a1 2@A ¥ fow oA 2 7 zfeer Az 3w
AT WIEATE A1 IEEF 9 AZY £
zforz ag F@ar azan § f5 1 ga el
HoF a1 9T g 1 97 e gzt a
Z Al ag A0 #1 FA-5049  AAAT SH0EAT
g A WA AT YA FT oA FIAl
srgar &, Ewrdr wespfA Fv Aeaeww
Faar F1zar 2, wfFa awaiw 2 froaw
qag Ara w9 ZfeeEi & fro, § oAl
ggar fe adt A s zfeer gwd oagEr
FAY 8 AT IATT WY Frzel wo3w
WA HEH § Awa A5 & o, fam
wegfa A7 A1 47 gEEl H og3Ar 2,
INAT ®eF IAF! AT 740 fAedr |
AT Ao B, AF A §, “1w wewla g
SHE AT H aF q87 IF vza 2, Hfew
29 INF1 I AT A RN 2z N owm-
FY A8 2 %7 | § I7a97 W waqw
s mgT & ardt g A1 fr 2 & oo
AT N7 AR FIRIE T A g
fr o & 599 99 zfez o w7 dew
# 4z 2 A1 za% g fefsima & fan
F1E wAr=1 AF g, #E A A
g1t 1 3997 mw A gvwa 8@ s
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2 ag 9 2 f& guit sA-Aaa § ¥
# oA, #feT gw za81 98 79 3 A4
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SHRI BABUBHAI M. CHINAI (Maha-
rashtra) Mr. Vice-Chairman, Sir, I am
thankful to you for giving me an opportunity to
speak on the Appropriation Bill. On this
occasion, I would like to confine to problems
in the way of achieving self-reliance.

You are aware that foreign ventures in
India are innumerable and quite often
unknown even to the highest authorities. They
are  either = wholly-owned  subsidiaries
registered as Indian companies, or as subsi-
diaries registered in India or Indian companies
in which foreigners have more than 10 percent
shareholding which even facilitate interference
in management and and gui-
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dance as well as dependence, or as partnership
open or hidden with nationals or as
unregistered  collaboration or consultants
agreements etc. These entail a large amount of
remittances from here either directly with
the consent and  knowledge of the
Reserve Bank of India or quite often through
different methods and techniques which need to
be carefully investigated and try to be
checked. Perhaps you may attempt to find out
the total remittances by way of dividends,
royalties, head office supervision charges,
technical fees, share of  research and
development expenses, alone with remittances
made by foreigners as permitted under the
rules of the Reserve Bank oflndia. Such
a study may Dbring out the names and
details as heretofore mentioned and certainly
will indicate the many more tines exodus of
previous foreign exchange from our land for
such and similar purposes compared to the
very feeble contribution made to our GNP.
A typical instance of this is the remittance of
Colgate Palm-Olive, the issue of which was
raised in Parliament recently.

Many foreign companies with very small
capital structures and investment but through
huge borrowings from our hard-earned savings
and  the credit institutions remit large
amounts, ¢.g. Binaca Tooth Paste (Ciba),
chewing gums and gripe water made by
Warner Hindustan or Lozenges and pastiles,
Vicks made by Richardson and Hindustan
and various other wholly-owned foreign
companies operating in India are for con-
sumer products, and quite often, are pur-
chased locally but are distributed under the
brand names after little packing or bottling
being done. This is contrary to the basic
ideas of adding to production in the country.
Typical instances are : (1) Wander Ltd.. and
associate of Sandoz manufacturing 'Ovaltine';
(2) Beecham (India) Pvt. Ltd. making
kruschen salts; (3)  John Wyeth & Brothers

Ltd. getting their products made through
Geoffrey Manners and Co., Ltd. and dis-
tributing it through them; (4) ICI India

Ltd. distributing many local made products; (5)
Hindustan Milk Foods Ltd., manufacturers of
Horlicks  malted milk  distributed through
EID-Parry, a company registered in the U. K. ;
(6) Food Specialities Ltd., a subsidiary of
Nestles ; and (7) Nicholas Aspro (India) Ltd.
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A number of foreign companies only trade
on their brand names and actually do nothing
but distribute goods generally made in
factories owned by Indians, for example,
Singer Sewing Co. of USA distributing Mei-
ritt Machine manufactured in Ludhiana and
purchase Computers made by NELCO, a Tata
company; 1CI India Ltd. distributing Barium
Chemical products of an Indian company. This
is definitely and distinctly in contravention of
section 18 A of the Foreign Exchange
Regulation Bill at least so far as the spirit of
that is concerned, This is circumvented by
these foreign firms buying these goods on a
principal to principal basis.

Many Indians having recently taken up
citizenship of  foreign countries particularly
after 1945 set up or buy companies registered
in UK or USA or Switzerland and operate
such companies. Quite often some of the
assets of such companies registered abroad
and functioning in India are sold and the
proceeds thereof are saidto be permitted
to be remitted abroad, e.g., PoonamideTea
Co. owned by a hereto-fore born and bred
Indian national acquiring British nationality;
Brahmaputra Tea Co. registered in the UK.
and owned by Mundhra for various mani-
pulations and purchases abroad, Assam

Trading Co. registered in the UK and
utilised for certain manipulations; EID-
Perry Ltd. registered in the UK but ope-

rating entirely in India having more than 75
per cent of Indian shareholders.

The irregular foreign exchange transac-
tions are mostly done through foreign nationals
who really are Indians and have been born and
bred here but have acquired foreign
nationalities. In this connection 1 would like to
suggest that a small Committee be appointed to
probe into this problem, and I am sure very
revealing facts would come to light.

I would also like to say something arising
out of the Wanchoo Committee Report so far
as this particular subject is concerned. I am not
going to touch the Wanchoo Con.mitiee Report
as such. A good deal of thought and
consideration was evoked particularly after the
Wanchoo Committee Report of foreign
exchange losses. There were various estimates
and they were largely attritu ed to ur.der-
invoicing and
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over invoicing. However there are a number of
other features which are stated to be of a very
high order and lead to leakages at least to
anything up to a thousand crores. This is
largely connected with and guessed out
because of—

(ft) Wool imports totalling over Rs.
375 crores;

(b) Import of luxury goods totalling
Rs. 150 crores;

(¢c) Foreign travel estimated to be of
the order of Rs. 50 crores to Rs. 100
crores;

(d) Transfer of assets estimated at Rs.
100 crores;

() Loss through insufficiency of
exchange earnings out of tourists estimated
at about Rs. 50 crores;

(f) Invisible exports Rs. 50 crores.

Has the Government any data or details
of Indian nationals who still retain their Indian
nationality and pass-port and are residing
abroad for any length of time ? Could any
details of their activities, earnings, savings, etc.
be available to Government; if not, why not ?
Is there any permission for such Indians to
maintain foreign accounts not only of their own
but of other connected parties including family
members resident in India ? And if so, what are
the rules and regulations for keeping a check
on the same ? Are such Indian nationals
resident abroad liable to any taxation on
savings and hidden resources or assets in
foreign countries and what system is adopted to
examine their assets in foreign countries ?
What are the checks on assets of such Indian
nationals resident abroad who own different
type of assets of immense value in India ? Is
there any special detection branch or system to
examine whether any of the earnings of such
assets of Indian nationals resident abroad are
sent out by any extraordinary channels ? If not,
why not ?

there details of Indian nationals
Isit nota fact that some

Are
born abroad ?
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Indians so arrange that their junior members
are born abroad ? What are the special checks
on Indian nationals who are born abroad and
who are entitled to foreign passports and even
carry such passports in addition to their Indian
passports besides enjoying all the privileges of
a normal and natural Indian citizen ? Is there
any estimate of or check on assets owned by
Indian residents born abroad who normally are
residing and claiming Indian domicile and
enjoying all the Indian privileges ? Is there any
statement of details of such Indian nationals ?
What are the special checks on such Indian
nationals who have acquired foreign
citizenship since Independence and are not
only acquiring foreign assets but are openly
having foreign accounts etc. ? Is there any
special permission required by such Indians w!
o have acquired foreign passports and
nationality for acquiring assets in India,
maintaining accounts in India, travelling to
India and foreign countries, taxation, etc. ?

How many companies registered abroad
have large majority assets in India ? How many
such foreign registered companies are
controlled by Indian residents ? Is it a fact that
there are a number of tea companies registered
in U.K. most assets of which are in India and
are controlled by Indian nationals ? What are
the safeguards against abuse of such legal
organisations operating in foreign countries ?
What precautions are taken for checking the
accounts of companies registered in foreign
countries but directly or indirectly controlled
and owned by Indian nationals ? Mundhra
Brahmaputra Tea Co. Ltd. registered in U.K.
facilitated many operations; EID Parry register-
ed in UK. most assets held in India and
majority share-holders Indians; Subsidiary Co.
Parry Marry Ltd. operating for exports. What
check on the same and whether there are any
leakages therefrom ? Veeraswamy Restaurant
owned by Indian national holding Indian
passport who is also operating and controlling
directly or indirectly a number of other
companies in India ? Any restriction on
borrowings by such Companies, and are the
majority controlling shareholders Directors ?
How many complaints have been registered
abroad and owned by Indians without any
proper authorisation ? Is it not a fact that
investments in such companies are permitted
for no valid
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reasons ? United Breweries holding shares
abroad—How are permissions for such in
vestments in companies granted and what are
the criteria for the same ? C. P. Manganese
Co. recently acquired by an Indian national
with foreign passport; Estates and Agencies
Co. Ltd. registered in U.K. ; etc.

Is there any method or system to find out
or track any such companies or partnerships
established by Indian residents ? Is it not a
fact that consignments particularly of jute are
sent to small such companies ownership of
which is not traceable ? A jute Co. consiged
to USA company stated to be owned by an
Indian national through bearer shares.

For historical or other reasons, how many
of such branch offices exist in foreign lands ?
Are there details or data or check each year of
the earnings and operations of such branch
offices ?

How many Indians are connected with
Branch Offices of foreign companies operat-
ing in India ? What are the earning of these
branch offices and what system is followed to
check whether there is proper reflection of
actual earnings and observance of Indian laws
9

Are there separate statements maintained
of professionals including laywers and
auditors working on behalf of foreign com-
panies operating in India ? Is it not a fact that
these professionals on various occasions go
for consultations and suggestions to faci-
lititate circumvention of Indian laws for the
benefit of foreign corporations ? Are there anj
figures of fees or earnings of professionals
who have gone on such missions, and are the
foreign exchange earnings duly and properly
accounted ?

Is it not a fact that many of the foreign
shipping lines give special facilities or rebates
in foreign countries ? Are there any methods
of checking the same ? Is it not a fact also that
at least one Indian Skipping Line has ente ed
into a victualling contract outside India ? Are
the contracts signed abroad by shipping
companies for such a similar purpose
subjected to special scrutiny ?

Finally, Sir, what are the special mea-
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sures taken to check many suspected methods
of leakages of foreign exchange through this
source ? What success has been achieved
through this source ? What success has been
achieved through the existing rules and
regulations in this con-re:tion and what are the
other contemplated measures for the same ?

What are the special privileges they enjoy
? Is it not a fact that consignments on their
names or on the names of their Embassies
have been utilised or facilitated for many
leakages of foreign exchange ? What steps
have been taken and what other measures are
contemplated to prevent any abuse of Indian
Jaws and rules through this fertile field for
exchange leakage.

I shall be grateful if Government would
look into all these points which I have raised.
It will be beneficial for the country at large
and there is every possibility of stopping these
leakage.

Sir, I am thankful to you for giving me
this time.

SHRI B. T. KEMPARAJ : Mr. Vico-
Chairman, Sir, the Appropriation Bill that has
been brought before the House contemplates
an expenditure of twenty thousand, eight
hundred and forty-nine crores, eighty-two
lakhs and twelve thousand rupees towards
defraying the several charges mentioned
therein. It is a very good sum that has been
contemplated for expenditure under several
heads for developmental work. One important
point that we have to consider is every year the
Government has to get these Appropriation
Bills passed by both Houses of Parliament. It
is essential at the outset to know how this
amount is spent, while spending has it been
properly spent, has it been spent for the
purpose for which it has been meant, has it
lapsed, has it been with-held or has it been
diverted to other purposes. That has to be
checked.

In regard to education it has been said that
a new orientation will be given and there will
be a change in the procedure to be adopted and
that it will be taken up in the rural side. As the
hon. Minister was, pleased to say in this
House, many of the university students will
be diverted and
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they will be required to spend their vacation
in imparting education to the rural
population. They will be given intensive
training in that respect. Here when the
students go on vacation from the univer-
sity and if their attention is diverted like that
with any stipend or any other amenity like that
given by the Government, then the university
students will have little enthusiasmto give

their attention to studies. They will be
diverting  their  attention to get some
monetary benefit. = Therefore, this kind of
approach  will not improve education.

Every person in the country who is
learned and intelligent and who knows
something about the system of education is

thinking in  terms of having a rapid
orientation  of the ex'sting system of
education.  As suggested by Mahatmaji we

must Jndianise the system of education. The
foreign education which we have got is just
like a factory preparing the students or the
educated people to go in search of jobs.
They can neither settle down in the rural areas
nor can they stick to agriculture or any
other profession. They always think in terms
of goirg to the cities in search of
employment. Therefore, this kind of education
which has been imposed on us by a foreign
country has to be given a new
orientation whereby the students who come
out of our universities should find that they
are self-sufficient and they do not go in
search of jobs. They should be able to earn
their livelihood and they should be able to
start their life on their own. This is my
first suggestion.

As far as Industrial development is concerned,
we are saying that impetus must be given to
small-scale industries, but how-far and how
best are we giving encouragement to them ? As
stated by Mahatmaji, every village must be a
self-sufficient unit and it should be self-
contained. Th's is the approach which
Mahatmaji suggested to us and economic
growth and economic progress in the rural areas
must have been achieved by this time. Even
now, we are not thinking in those t*rms. We are
thinking of public sector projects to be started,
and heavy amounts must be spent for that pur-
pose. That is a good idea. But at the same time,
the subsidiary industries, the spare parts
industries which will be auxi-
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liary industries for the progress and deve-
lopment of those gigantic industrial sectors,
they are not started. Wherever we think of
starting a new industry, extensive lands there
have been acquired and the agriculturists
there will be made unemployed. Then,
again, there will be a scheme to rehabilitate
them, which will never see the light of the

day. Therefore, while starting a  heavy
industry, simultaneously ~ unemployment
starts.  In that locality immediately—you

will find—the slums come up and all the job-
seekers will come there and settle.  Neither
do they get jobs there in those big factories
nor do they get any opportunity to earn
their livelihood but they will become members
of the slums. There, again, the Government
will  have to  think of slum clearance.
Therefore, what exactly wo are finding today is,
we are not taking any matter seriously
into consideration and trying to have a
consolidated and . well-planned scheme just to
give a final touch to the living conditions of
the people either in the rural side or in the cities.
And this kind of wavering views is leading
to confusion.  And whenever a scheme is
thought of, a committee  of experts is
constituted and that committee takes sufficient
time to go into the particular subject-
matter, to find the pros and cons, the
reasons, and then it gives the report. And the
Ministry keeps that report for a considerable
period. The report will be taken  into
consideration but after that no further
action will be there on it. This is the practical
experience-that we are having.

Therefore, what 1 am suggesting is,
whatever may be the subject-matter, that has to
be taken into consideration and a final touch
should be given. For instance, there are the
slum clearance schemes throughout the country,
which have been taken up. But how best those
schemes can. be implemented that has to be
considered. Government say that crores and
crores are needed for the removal of the slums.
But at the same time, if the Government
thinks of chalking out a plan to employ the
uneducated, unemployed people in the rural
side, then the problem of slums can be solved in
the cities. Therefore, my suggestion would be
that a rural employment scheme has to be taken
up and given special consideration. The
attention of the slum-dwellers, the
uneducated people,
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the class 4 people and such others must be
diverted to the village side and they should
be given incentive and opportunity to go and
work in the rural side.

The problems of irrigation and power are
there. We are thinking of having huge dams
and projects; at the same time, we also want to
solve the drinking water prob'em. This
simultaneous taking up of these two things
will not allow the Government to have
sufficient amounts o be spent. Either the
drinking water well scheme in the rural side
must be finished first and then these
inigational works should be "taken up, or any
of these two should be completed first and
then the other can be taken up. But it is
necessary that the minimum requirement of
drinking water supply in the rural side must be
taken up as a special icheme immediately.

Then, regarding small-scale industries,
much of the assistance is given to those who
are already well off and no proper in-
vestigation is made for giving assistance to
the beginners in the small-scale industry. Sir,
I have got so many instances where people
have got so many facilities to get raw
materials without starting any industry. They
will just hang a board to show to the
concerned officers just to get the licence. You
may a/so know of such instances. They get
the licence, they get the quota, but we see no
small-scale industry there. Therefore, such
things must be taken note of seriously and put
an end to. If that is done, then I think the
genuine cases will have a better chance of
getting assistance and they will turn out
production satisfactorily.

About social welfare, the Department has
been taking several measures for the welfare
of the Scheduled Castes and Scheduled Tribes.
But does it really reach the deserving people ?
In the middle itself, the amount is allowed to
lapse and it does not go to the benefit of these
poor people. As you are aware, Sir, in many of
the cases where these amounts are allocated
for construction of dwelling houses or for
sinking of wells for drinking water purposes
in colonies, the
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amounts are not really spent. At the end of the
year, that is, 31st March, these amounts will
lapse. This is the progress which we have seen
so far. In so many cases, schemes have been
taken up in the beginning of the year, but the
amounts have been allowed to lapse at the end
of the year. Therefore, 1 request the
Government to see that the amount is spent at
any cost by the concerned authorities.

Then, 1 come to black money. About this
since morning so many suggestions have been
made. But to see that black money is not in
circulation in the country, the Government
should think of a new procedure of issuing the
currency. This is the way to see that black
money is curbed and the circulation of black
money is put an end to. And the circulation of
black money should be put an end to. For that
the change of cuirency is the first thing that
should be done. New kind of currency notes in
the country should be introduced to put an end
to the circulation of black money in several
business circles and several other circles in the
country. Crores and crores of black money is
there in circulation among the business circles
and other circles in the country. Unless the
change which I have suggested above in the
issue of currency notes is thought of and
brought about, black money will go on
increasing and the value of the real money will
go on decreasing and life in our country will
become more and more miserable, much more
miserable than what we are experiencing today.
Thank you.

THE VICE-CHAIRMAN (SHRI V. B.
RAIJU) : Is there any other specker who wants
to speak now ?

SOME HON. MEMBERS : No.

THE VICE CHAIRMAN (SHRI V. B.
RAJU) : The Hoi'se stands adjourned till 11
A.M. tomorrow.

The House then adjourned at
twenty one minutes past five of the
clock till eleven of the clock on
Wednesday, the 17th May, 1972.



